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CENTRAL 110MINISTRATIVE T RI)3uNAL 
. GUWA-f~ATI BZWCjj  

11-iginal kPPlication No. 369 of 2001. 

Date Of Decis' 	26-2.2002. 

Sri Rajani Kalita and others. 

-Petitioner(s) 

Sri M-Chanda. 

_Advocate for the 
Versus- 	 Petltlonar(sN 

Union of India & ors. 

Sri A,Deb Roy, Sr-C.G.S.0 for respondent No.1 
Mrs R.D.Mazumdar,Advccate for respondents 2 and 3, 

	

Rc. 	
for 

"'HE HON' ,9LZ MR JUSTICE D.N_CHU4DHURy, 
-BL 	 VICE' CHAIRMAN. TIJE 	 MR K.K.SHARMA  

ADMINISTRATIVE MEMBER. 

Whether Reporters Of locai Papers may be allOwr-d judgment ? 
tO see the 

2. To Le !:e ferrea, t 0 th Repor- er or no  
t ? 

3 * Whether their Lord'ships wish to see tj-~e fair 4* Whether the i ddgment  is' 	 copy Of the. J1, doment ? 

to be Circulated to the'Other Benches 

Judgment delivered by Hon'ble 	Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAWGUVIAHATI BENCH. 

original Application No. 369 of 2001. 

Date of Order: This the 26th Day of February,2002- 

The Hon'ble I-Ir justice D.N.Chowdhury&Vice-Chairman 

The Hon*ble Mr K.K.Sharma.,Administrative. Member. 

1 . Sri Rajani Kalita, 

Smt- Swapna Bhattacharjee t  

Sri Rakesh Biswas and 

Sri Deben Das 	 Applicants 

By Advocate Sri M.Chanda - 

Versus 

The Union of India, 
represented by the Secretary to the 
Govt. of India, 
Ministry of Finance, 
New Delhi. 

Chief Commissioner -of Income Tax, 
Saikia Commercial Complex (2nd Floor) 
Sreenagar, G.S*Road, 
Guwahati-781005. 

Addl.coromissioner of Income Tax, Hqrs. 
office of the Chief Commissioner of 
Income Tax, Saikia Commercial Complex (2nd Floor) 
Sreenagars GoSaRoad s  
GuWahati-7 8 10 05 . 	 Respondents 

By Sri A-Deb Roy,Sr.C, ,G.S.0 for respondent NO-1 
and mrs Rita Das Mazumdar.Advocate for respondents 
No. 2 and 3. 

0 R D E R 

CHOWDH UR Y J a (V  -C 

Heard Mr M.Chanda, learned counsel for the 

applicant, Mr A-Deb Roy, learned Sr.C.G.S-C for respon-

dent No-1 and Mrs R.D.mazumdar, learned counsel for the 

respondents No. 2 and 3. it appears that during the 

pendency of this proceeding the applicants 1'4o.1 and 

4 -  wet' ~ : aj~pot e 	p rited-'a"t of-ficd' ~~pet ln'Een6b nt 

and in the written statement the respondents also stated 

contd. .2 
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that Smt- 6"Vapna Bhattacharjee was empanelled by the 

DPC and would be promoted to the post of Senior Tax 

Assistant against the physically handicapped quota very 

shortly. in the written statement the respondents also 

stated that the case of the applicant No.3 Sri Rakesh 

Biswas is to be looked into,so much so when the said 

applicant was.initially appointed as UDC in the department 

he was appointed against OBC quota vide order dated 

28-10-97 and not against physically handicapped quota. 

mr m.Chanda, learned counsel for the applicant stated 

that the applicant kio.3 was appointed against the quota 

of orthopaedically handicapped (OPH) on 26-3.98 when 

he was appointed UDC in the Income Tax Department by 

the respondents and referred to Annexures A, B and C 

to the rejoinder and other connected documents. In the 

circumstances the respondents stated that his case is 

to be looked into and examine the relevant materials to 

resolve the issues on evaluation of the facts and 

thereafter only his case could be considered for promotion 

against physically handicapped quota. Mr M.Chanda, learned 

counsel for the applicant relied on the number of documents. 

annexed with the rejoinder in support of his claim as a 

OPH person. All these aspects can only be looked into 

by the authority who is required to be satisfied as to 

i whether he is physically handicapped. Since the matter 

is under examination we are of the view that ends of 

justice will be met if the respondents are allowed to 

examine the matter and thereafter consider his case 

as per law. 

2. 	The application of applicants No. I and 4 is 

dismissed as infructuous leaving the respondents to 

contd - .3 
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take necessary steps as per law. Subject to the observations 

made above, the application of the applicants No. 2 and 3 

stands disposed of. 

There shall. however, be no order as to costs. 

P9 

K -K - SHARMA 
ADMINISTRATZVE MEMBER 

D.N. CHO-VMHURY 
VICE CHAIRMAN 

I 	I 

I 



IN THE CENTRAL ADmINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:: GUWAHATI. 

In the matter of 

OA No. 369/2001. 

Shri Rajani Kalita & Ors. 

_Vs- 

Union of India & Ors. 

And 

In the matter of : 

Reply to the Rejoinder petition submitted by the applicant 

on 6th. day of February, 2002 in reply to the written 

statements submitted by the Respondents. 

The Respondent No. 2 on behalf of UOI & Ors. named above 

most humbly and respectfully begs to submit point-wise replies to the 

rejoinder petition by the applicants as under: - 

Point No. I Applicants stated to have understood the Written Statement: 

Nothing to reply. 

point No. 2 - Applicants categorically denies the written statement in paras 

— Ito8,12,13, 15, 16, 22 & 24 stating that the respondents did 

not implement the reservation policy in promotion 

The 	Respondents 	categorically denies the charges 

I, 

Continued.. P/2- 
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and states that Reservation: Policy has been meticulously 

followed and Implemented In all promotions as and when they 

occured. Out of 131 promotions made to the post of Sr. Tax 

Assistant, 4 PH persons (viz. Shri Bandhu Das, Shri Purnendu 

Dutta Choudbury, Shrl Deben Deka (Applicant No. 4 in the 

instant OA) & Shri Rajani Kalita (Applicant No. 1 in the 

instant OA ) vide SI. 47~ 53, 62 & 101 of Annexure -II of the 

OA) . Thereafter, Shri RaJani Kalita & Shri Deben Deka , 

Applicant No. 1 & 4 respectively were again promoted to the 

post of Office Superintendent against the quota meant for the 

PH vide Respondent No. 2's order dated 31.01.2002. In this 

regard, it may be mentioned that Shri Rajani Kalita ( Applicant 

No. 1) in his representation dated 13.11.2001 sought for 

promotion to the next higher grade i.e. Sr. Tax Assistant but in 

the Instant OA he has mentioned to have claimed for promotion 

to the post of Offlce Superintendent and he has got both the 

promotion in normal time. Similarly Shrl Rakesh Biswas 

(Applicant No. 3) In his representation dated 19.10.2000 did not 

make any specific claim for promotion to any post but in the 

Instant OA he has mentioned to have claimed his promotion as 

Sr. Tff  Assistant. The case of Shri Rakesh Biswas was 

sponsored for appointment to the post of UDC on the basis of 

Examination held in 1995 vide their No. 

SSCD.A-11011/61/97-NONL/2313 dated 28.10.1997 as OBC' 

quota by the Staff Selection Commission but not against PH 

quota.  After examining the certiflcates and identity card 

submitted by the applicant in the rejoinder petition it is noticed 

V/ 

-P/3. 
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that he obtained PH certificates on 05.07.1997 and Identity 

Card on 08.08.1997 i.e. much after the recruitment year  1995. 

Ms rejoinder is also silent since when he acquired physical 

disability if it Iveot since birth.---Af-~-ieeards mention of PH 
00-1-  

against his name in the Appointinen t Letter  it will be  necessary 

to examine the relevant dossiers to ascertain the  factual position 

and prior to that there is no question of -considerin his paqie 

for promotion against PHqqota.Yu 'rther more the Respondent 

No. 2 has already promoted 4 PH candidates and 1 more is 

being promoted very shortly to the post of Sr. Tax Assistant to 

which post Shri Rakesh Biswas is also a candidate but does not 

qualify by M9`5'-seniority since no promotion in excess of 

-~
kescribed quota for PH can be made. Another PH candidate, 

viz. Sint Sawpna Bbattacharjee (Applicant No. 2) whose name 

has been empanelled by the DPC, will be promoted to the post 

of Sr. Tax Assistant against the PH quota very shortly. She 

moved her representation for promotion to the post of Inspector 

on 30.05.2001 i.e. prior to creation of vacancies for the post 

which was created only during July, 2001. Her fling of OA on 

the ground of being deprived is premature and may be 
~

`ected. 

The other applicant, Shri Deben Deka (Applicant No. 4), Shri 

Deben Deka in his representation dated 03-11.2000 sought for 

promotion to the next higher grade i.e. Sr. Tax Assistant and 

not for Inspector but mentioned to have claimed for promotion 

as Inspector In the instant OA. On this ground alone the case.  of 

Shrl Deben Deka deserved to be rejected. 

continued  ..  P14. 
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On the question of policy matter and some conflicting circulars 

relating to promotion in various grades and particularly to the 

post of Inspector some clarifications has been sought for from 

the Board vide this offlce. letters dated 8.11.2001 & 24.12.2001 

respectively flIed along with the written, statement. The 

clarifications from the Board are still awaited and on receipt of 

the same their entitilemenet will be examined. 

In view of the aforesaid facts, the contention of all the 

applicants as made in their OA that - " being deprived of their 

legitimate promotions due to non-applicantion of reservation for 

the PH category, , they submitted representations to the 

Respondent praying for consideration of their promotions as 

per declared policy of reservation for the PH" does not hold 

good and is misleading and not tenable inasmuch the question 

of their "being deprived" at that point of time did not at all 

arise as because the promotion to various grades took place in 
I 

"July, 2001 11  i.e. much after the submission of their aforesaid 

representations to the Respondent No. 2 and on the ground that 

their* cases have duly considered and promotions made' in 

various cadres on their normal entitlement 

Point No. 3: 	As regards Ming up the post in various cadres as 

mentioned in para 10, 18 & 21 of the written statement against 

the OA are correct and the submissions of the applicants In the 

rejoinder petition are simply misleading. 

It is to clarify that Respondent No. 2 has filled up the 

Continued.. P15- 
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post of Sr. Tax Assistant & Offlce Superintendent fullrilling all 

the prescribed conditions and reservation quota for the PH 

candidates without any violation. These two categories are fit to 

be manned by all categories of PH candidates and hence 

inter-exchangibility of different PH categories is permissible for 

these posts. But the post of Inspector is specifically identifled 

for the Orthopaedically Handicapped candidates only and not 

for any other categories and hence the question of 

inter-exchangibility with other categories of PH candidates 

does not arise. 

Point No. 4 - In view of explanations and replies to the rejoinder petition as 

indicated above v  Respondent No. 2 humbly re-iterated the 

statements made in paragrpahs 17, 19, 20 & 23 of the written 

statements and the claims made by the applicants are not 

factually correct and not tenable in law. 

In the facts and circumstances, the OA deserves to be dismissed 

with cost. 
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VERIFICATION 

C' 	i—F—M HA"-qA4IMG 	......... being authorised 
1, Shri ......... . 

	
.............................. ............. 

do hereby solemnly affirm and declare that the statements ma e in this reply 

to the Rejoinder 
I 
 petition are true to my knowledge and information and I have 

not suppressed any material fact. 

And I sign this verification on this 2.5th day of 	 2002. 

7? Declarant. 
joint  C6?PT;IVSf Mer Cf brom '0 X, vigilo 

~ C 
i ,. 1,rr ,. of Income- 

0:0. the  C"..I ?f CO.J!"I 	I , 
	

t1x  .1  C. --wallall. 
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IN THE CFNTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATT BENCH : GUWAHATI 

An Application under Section 19 of the Admin ist rat iv -e Tril,:-ui-ials Ac -t, 

1985) 

0.& No— ............. 	/2001 

!ETWEEN 

Shi Rajani Kalita, 

Smti Swapna Bhattacharjee 

Shri Rakesh Biswas.. 

Shri Deben,Das 

........ Applicants 

Applicants are working in the Income Tax Department in the capacity of 

. Tax Assistant/UDC and posted at different places in Assam, all of whom 

re recruited under the physically Handicapped Quota). 

The Union of India, 

I Represented by the Secretary to the 

Govt. of India, 

Ministry of Finance, 

New Delhi. 

Chief'Commissioner of Income Tax, 

Saikia Commercial Complex (2" 6  Floor) 

Sreenagar, G.S.Road, 

Guwahati-781005. 

Addl. Commissioner of Income Tax, Hqrs. 

Office of the Chief Commissioner of Incom6 Tax 

Saikia Commercial Complex (0 6  Floor) 

Sreenagar, G.S.Road, 

Guwahati-781005 

......... Respondents. 

V) 
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P a Lti  (--  (Al  a rs- of  o r d  e  r is. made. 

Th i s a pp I i ca t 	

s  m) 	

t any particular-  order but is made 

ac  

i o ri i 	le a,  gains 

r) ra y 	for a clirection upon the Respondents to implement the policy 

of 	 'to 'the extent of 	of posts for the physically 

-J[n promotions as laid down by the Govt. of 

India, dept -t., Of Per,  n el. and Training (DOPT) vide O.M. -No. 

36035/1./89 --Estt(SCT) , dated 20.11.1989, O.M. No. 36037 5/7/95-- 

1:3.2_1.997 and (D.M. No. 36035/03/97 -­Estt (Res) dated 
04.07.1997 arl.::1 tr',) t.,)romote the applicants under physicall .y 

handicar,,~pe<] qijoi
~,a, in the posts,  as prayed for, in accordance with 

'the Policy avowed in the aforesaid Me~moranda. 

2 	i  sd  i c  -L i o n o  f  the-_ T r i  b  tA ri iza  I 

'The applicant declares that the subJect matter of -this application ~ 

12,'- well. within the jurisdiction of this Fion'ble Tribunal. 

Lim i  ta  t  i  o n  . 

applicant further declares that this application is filed 1,,)ithin 

the limitation prescribed under sectior2l of the Administrative 

Tribunals Act, 198s. 

Facts . of the case. 

4.1 That the Applicant is R Citizell Of India and -as such he is entitlec.11 
-to all the rights, Protections and privileges as guaranteed under -

'the Constitution of India. Further, 8.11 the applicants are working 

in the Income Tax department and were initially recruited under the 

physically handicapped category. 

.2 That Your applicants beg to state that: the grievances and reliefs 

Ifor in this application are common and working under the 
same Dep.artm ,~nt, therefore, the applicants humbly pray for grant of 

1:-,.errf -iission to move the Flon'ble 'Tribunal under section 4(5)(a) of' 

'the Central Administrative Tribunal (Procedure) Rules, 1987 this 

-Application ointly before the Hon'ble 'Tribunal. 

.3 That the applicant No. 1 is a Science GradUate from Glauhati 

University who was initially recruited under -the physicall.y 

handicapped category and Joined as UDC in 'the Income 'Tax D;:~~partirient 



on 27.8.1992 an(-] subsequently promoted as Sr. Tax Assistant with 

ef f ect, from 23. 07. 2001 and wor kin q. 	i n t he of f ice of -the Assistant 

Commissioner, Income 'Tax Investiqation Circle II, Guwahatil--. 

Applicant No.2: also a physically handicapped person,, was recruited 

as LDC in 1978 and subsequently promoted and posted as UDC at the 

office of theAssistant Commissioner of Income Tax, Investigation 

(Dir-cle, Silchar since 1995. 

'*imilarly, the applicant No.3, a Science Graduate from the North 3 

Eastern Hill University, Shillong was appointed under the physically 

handicapped category and joined as U.D.0 on 27.3.1998 in 'the of f ice 

of the Commissioner of Income Tax, (;Wwi_~thati, and ~ 

'The applicant no.4 a Commerce Graduate from th(. Gauhati University, 

was also recruit-ed under the physically handicapped quota and joined 

a.s U.D.C. on 20.4.1993 and eventually promoted as Sr. Tax Assistant 

with effect from 23.07.2001 and working in the office of the 

r.')ssistant Commissioner of Income Tax, invest Wation' Circl-r ~-H, 

.4 That the applicant no.1 become eligible for promotion to -the cadIre 

of Of f ice Su per in -tendet af ter compl eti on of six years of regular 

service as U.D.C. and more so when he had passed -the Ministerial 

:1 	f Examination in 1.999 for confirmation in -the cadre of UDC. I 	Staf 

The applicant No.2 has also -fulfilled all the criteria for 

promotion to the post of Income 'Tax Inspector -  under physically 

hand i capped quota. 

Similarly, the applicant NO.3 has also attained eligibility for 

promotion to the grade of Sr. Tax Assistant in -the month of March, 

2001 and he had als( ~.) oassed the ministerial staff examination in 

2000 which is prerequisite for promotion to the grade of Sr. Tax 

Assistant and ~ 

applicant NoA passed the Minis,ter ~al Staff Examination in 1997 

and further qualified in the Departmental Examination -for-  Inspector- !I 

ty for of Income Tax held in 1999 and as such attained the eligibili 

promotion to 'the post of Income Tax Inspector under the existin ~ 

Recruitment Rules/Service Rules. 



1/4 .; 5 
~
That in spite of attainin .4 eli ~gibility for Promotions to the higiher 

.,rades as stated above, 'the appji(. ~arjts were not promoted aper 
!their entitlements due to rion -application of the benefit of 

:)hys>ically handicapped (4uota which they are entitled to q, et as per- 
4e avowed Policy of the Government of India. Consequently, the case 

i  I
f the applicants were riot r-Orlsidere(I for promotion at 'the -time of 
ssuing, the promotion orders for -their-  respective Posts which were 

July, 2001 for-  other Person:~; in different czate ,,ories of 
osts. 

CE -Y Of Promotion order dated 13.7.01 for Supre-rintendents 
order -  dated 23.7.2001 for-  Sr. Tax Assistants and or(Jer,  dated 
1.3.07.01 for Income Tax Inspectors are annex- 	- r )t-) od h6.~ 	 AS  

Annexure-I. II. and III respecti ve l~,,, 
44 6 That beiri4 deprived Of 'their le ~Aitimate promotions due to non 

,',1PPlication of reservations for PhYsically handicapped cate g  y  t or 	he 
a~plicants submitted representations to the Respondents I 

prayin ~,i f or 
(,:, risideration of -these promotions as per c-leclared policy O-f 

i-eservation for Physically handicapped as notified by 'the Government 
Of India. 

i COPY Of one representation of -each of the -four apr ,licants are 
W)rlexed hereto as Annexure-IV :series. 

T at the Govt. Of-  India, fDePtt- Of Personnel & Traininq MOPT), vide 
O.M. Learinq No. 36035/j/89--Estt(SCT), dated 

20.11.989 laid down 
th specific provision of reservation ,-.) 'f POSt -s for -the Physical 
ha,~.idic:apped persons in case of promotion of 

f urther to above, the 
N>Plicant was initially recruited under the reserved quota 

for 
ph'~,I'Sicall-Y handicapped persons and such reservation 

does exist in 
cale of Promotion also in all Groups of posts.  I' 	 Initially, the 

~ Visions of reservation 
Of Posts for -the Physically handicapped 

DerjS in case of Pr'OmOtion of Group 
'~ C' and Group "D' posts- As 

incorpora e 	
n "Swamy's Compilation on Reservations and 

Con .-essions in Government ser­vjce~,,  - (C-45, 1999, Page 596), the 
0 - M 

I date(J20.1.1-1989 provided for reservations for the physically I 
han icaPped in Group 'C' and 'D' Posts filled by promo.-tiori in 

~4 

,4 . 7 
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"'identified posts" for three categories of the physically 

handicapped persons, namely, 

The visually handicapped a 
I 
b) The hearing handicapped and 

C) The orthopaedically handicapped 

categories of 'the physically handicapped persons ach of the thre( 

ill be allowed reservation at one perrcent each. 

O.M_ dated 20.11.1989 was subsequently modified by the If he above 

~:).M. No. :3603,5/7/9-9, Est t(SCT) dated 18.2.1997 which categorically 

mentioned that there would be 3% of posts reserved for promotion of 

-he physically handicapped persons for which a separate Register of 

1100 points would be maintained. 

hereafter the O.M. dated 18.2.1.997 was also modified by another 

6I.M. bearing No. 36025/03/97~- Est t (Res) dated 04.06.1997 which 

1pecif ically earmarked the reserved Posts for' the physicall ,  Y 

and notified that point no. 1, 34 and 67 in cycle of 100 

yacancies in the 1,00 point Register,  would be,  eat-marked for 

reservation for Physically handicapped. 

IT-urther to above, the Government of India, vide its Corr igendum No. 

~6035/7/95-Estt(SCT) dated 16.1.1998 issued by the DOPT, extended 

~Pe provision of reservation 'for ,  'the Physically handicapped in 

il)r omotion to all Groups of posts and to all grades and services. 

CoPY of O.M. dated .1.8.2.1997, O.M. dated 04.07.1997 and 

Corrigendum dated 16.1.1998 are annexed hereto Annexure-V, 

VI and VIII respectively. 

That -from the above mentioned orders and circulars of the 

Government it is abundantly clear that in case of promotions of all 

ilgroups of posts (i.e. A,B,C D), not less than 35~', of tl~ie posts are 

1,1 eserved for the physically handicapped persons and to be more 

i~recise, point no. 1,34 and 67* in cycle of 1-00 vacancies in the 100 

4,oint Register Would go to the physically handicapped per - !_~,, ons only, 

t'ihe only limitation being that such reservation will apply in case I 

f "identified posts". 

fl~ hat further to above,, the applicant ,,)as initially recruited under 

lalhe reserved quota for Physically handicapped persons and such !I 

4.113 
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11 

reservation does exist in case of promotion also in all Groups Of 

I'DO-Sts. Initially, the provisions o' reservation Of Posts for the 

physically handicapped persons in case of promotion of G'roup 	and 
1.1roup 'V wer,e laid down by the,  G(.Wernment of India, Dqpartmr-_~nt of 

Ll-'Dersonnel & training (DOPT) vide its O.M. bearing No. 360.'35/j/89-- 

s t t OSC T 	da, t e d 20.11.1989- As incorpori.~Ated in 	Swamy s 

omp i I at i on on Reservations and Concessions in Government 

(C-45, 1999, Page 596), the O.M. dated 20.11.1989 provided for 

reservations for the Physically handicapped in Group 'C' and W" 

t ~~Osts filled by promotion in "identified posts" for three 

categories of the Physically handi Capped per- sons, namely, 

ra) The visually handicapped i 
16) The hearing handicapped and 

(p) The orthopaedical.1y handicapped 

of the three cate ,, jories of the Physically handicapped persons 

Ell be allowed reservation at one percent each. 

'1 1'he above O.M. dated 20.11.,1989 was subsequently modifid* the 

; .M. No. 36035 /7/9&Estt(SCT) dated 18.2.1997 which categorically 
ilentioned that there would be 3% of posts r,esE, rved for promotion of 
tihe physically handicapped persons for,  which a separate Register of 
1 .100 Points would be maintained ~: Thereafter the 0. ~I. I 	 da*b~-d 18.2.1997 
JaS also modified by another-  0.m. .4 NO. 36025/03/97-Estt, (Res.) 

W 11c sPec fically earmar-K,-Ad the reserved posts for-

Tie Physically handicapped and notified that point i' 10. 1, 34 and 67 
cycle of 100 vacancies in -the 100 point Register would be 

Armarkecl for" reservation for physically -landicapped. 

jr-ther to above, the Governme.nt of India, vide its corriqerldum No. 

6035/7/95-Estt(SCT) dated 16.1.199s issued by the DOPT, extended 
le lorr.-)vision of reservatl[.on for the Physically handicapped in 

ornotion to all Groups of Posts and 'to all grades and services. 

COPY Of O.M. dated 18.2.1997, O.M. dated 04.07.1997 and 
Corrigendum dated 16.1.1998 are annexed hereto aAnnexure-

V,VI, and VII respectively. 

,4 - 10 Tiat from the above mentioned orders and circulars of the 

GlOverniment, it is abundantly clear -that in case of promotions of all 
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i 	

, than 3% of the posts are ,~~ DUVG of posts (i.e ~ A,B,C D), not less 

-
is and -to be more 

se'l ved,. -for -the physically handi capped persor 

ec 
I se, point no. 1,34 and 67 in cycle of 

j 	 _s, i n t he 100 _C,O vacancie 

poinl Register would go -to the physically han4.,Aic ppe persons only, 

the bnly limitation being that such reservation will apply it' case 

Oj T - "I - identified posts 

4.11 T ~ -iat the post of the Sut-,arintr.-,.ndent, Sr. Tax Assis tant and Income 

-e-ent applicants are claiming to be 
T x n5~ -pector to 	which the pr 

-olfl; 
, 
bted, fall Under the category if"identified Posts'' for the 

r se of reservation in promotion for -the physically handicapped 
PO 

rtaining to the list of which is evident -f rom the Appendix-2 pe 

bs identified for being held by physically handicapped 

J ncOrporated in "Swamy's Compilation on Reservation and 

wherein these have been , shown 
concessions in Ciovern[Tient service?s' 

is follows 

:t'c  of post:~ 

F -.L t 1 e c-) f P 0 St s, 	pl-lysical 	Categories 	o f 

requirements 	disabled suitable 

-D 	

for the post 

t 3- c e. 	c t -S - i; 	office SiApdts. SWH 	 OL, OA, 8, Pb, bL, 

BA i 	I etc. 	 I 	 I 

Inspector 	0.. 	 a 

Supervisors etc. 

Assistant etc. 
	STH SE 	10L. 

1-14,

I  
abbreviations indicated herein have been expanded in their full 

(DilT, in Appendix-3 and Appendix - 4 in the said "Swamy's 
1 ~ 

ompilation" as under 

S­  Works performed by sitting 	(SI.No.6) 

I/.)-- Works performed by walking 	(31. 	No. 	8) 

H­  Works performed by hear ing/speak ing 	(31. No. 	10) 

SF Works performed by seeing 	(SI. 	No.:9) 

ot-.-- 

AppeDdix 

one 	leg affected 	(R and /or,  L) 	-,( 	Sl. 	NO. 	iv) 

op, One Arm affected 	(R or L) 	-- 	(S] - 	NO. 	V) 

impaired reach 



rt/ rk; 

Ii,  

A,)) weakness of Grip 

.0 ataxia. 

81. in d. 

PB 	V-1 hysically blind 

BL 	Both legs affected but not arms 

B A 	 Both arms affected (a) Impai red 

(b) Weakness of Grips 

4-12 That considering their qualif ications/eligibility and t hei r 

r)hYsical disabilities as per the above mentioned criteria, all the 

Present applicants have fulfilled the requirements for t hei r 
1~ 

[:,, romotion to the Posts sought for, i.e. 

'The applicant no. I is elig ible for promotion to the post of 

Offic',  SuPet- intendent, whereas he has been promoted,to t e 	t pos 
of Sr. Tax Assistant vide order dated 23.07.2001. 

'The aPPlicant No. 3 is eigible for promotion to the post of 

Tax Assistant,, and 

The applicant NOA is eligible for Promotion to the post of 
.~ncome 'Tax Inspector, whereas he has been promoted as Sr. Tax 

'Assistant vide order dated 23.07.2001. 

4.13 That it is relevant to mention here that pursuant to the declared 

POlicY Of the Government, the Chief Commissioner ,  for disabilities ii 
,N;ide his judgment and order dated 24.12.1999 in Case No. 237 of 1999 

dlearly directed to enforce 3% reservation it,  Promotion under- 
Physically hand icapr_-)e(-j (,-,Iuota -for all cateq ories. 

,.irther, 'the Principal Bench of the Central Administrative Tribunal, 
I 
cew Delhi, vide its judgment dated 18.7.2000 in O.A. NO. 1807/99 
kat:Lonal Fedaration of Blind - Vs--- Govt. of NCT., Delhi & Ors.) was 

pileased to direct for ,  enforcing reserva-tion in promotions of the 
ex-i-ent of Z,,)% for physically handicapped persons, distributed to the 

,_,~,<tr-_!nt of io% each for persons with visual impairments, hearing 

i,wipairments and lo(:,'Om(Dtor disabilities. 
11 	COPY of judgment & order dated 241.12.1999 of CCD a _nd juc.,.,ginent 

I 	and order dated 1.8.7.200 of CAT, New Delhi are annexed hereto 
~ i 	cis Annexure - VIII and IX respectively. 

f wa, q%k,  ltpudi~_ 



4 1.4 Th 
I 
 at the applicants beg 'to state that in spite of having all 

alligibilities, and jr, spite of the existence of a clear policy of 

i -E."Servation spelt out by the Government for physically handicapped 

p. i~ rsons, the case of the applicants, were not corls -idered for 

Iomotion -to their respective posts as mentioned in -the preceding 

jD,q!r,aqraph while issuing relevant promotion orders shown herewith as 

and III, which the Respondents issued arbitrarily, 

(14pric"LOUSIY, unfairly, illegally and showing utter disregard to the 

Clernment policy. 

'inding no other alternative, the applicants are such, f 

ar.,~proaching this Hon"ble Tribunal -for protection of their legitimate 

.J 	 -ter rilghts and it is a fit case for the Hon'ble tribl.Anal to in - f ere 

'J 
	 t h is a pp I i n ts With and. 'to protect the rights and interests of 

nts to pr- f.,,)mote the applicants to the posts A.irecting the Responde 

pr ~av;-d f or at least w.e -f - -the dt-es when the relevant promotion 

oilrders under Arinexure --- I, 11, and III herewith were issued. 

4.15 TAlat this application is made bona -Fide and -for the cause of justice. 

S . 

5 1 For that similarly situated pers-_,ons have been promoted to the 

posts of Off ice Supd*t/Sr. Tax Ass istant/income Tax Inspector 

vide promotion orders annexed herewith -as Annexure--1,11, and 

III, without considerinci -the case of promotion of the 

app I i can t:s. 

ants were 5 2 For that the applica 	initially appointed under 

phys cally handicapped quota and he is entitled -for--  promotion 

-to the post of Incorrie Tax Inspector under reserved vacancies\ 

-for physically handicapped. 

.5 3 For that as per the declared policy of the Government, 

vacancy 'to the extent of 3% in promot-ion are reserved for -the 

physically handicapped in all classes of rost 

3~1 4 For that in accordance with the roster point Stipl.Alat-ed by 

the Government, the points 1,34 and 67 in cycle of 100 

vacancies in promotion are reserved for physically handicapped 

0 

z 
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6. 

 

arid as such in the instant case, the post Sl. No~ I and 34 in 

'the. list of 40 promotees are reserved for -  physically 

handicapped. 

:5 5 For -that the claim of the applicant gains sijpp(.1r ,t from the 

Judgment and order dated 24.12.199 in case No. 237 of T9 

Passed by Chief Commissioner-  of disabilities arid also the 

-Judqment and order dated. 18.7.2000 in O.A. ijo ~. lao7/99 passed 

by the Hon"ble CA'F, Principal Bench, New Delhi (both judg.ment 

annexed) 

Details 0--f-remiedi-es exhausted, 

That the applicant s'.tates that he has no other alternative and 

Other efficacious remedy -than to file -this application. 
2— 

e applicant further declares that he had not previously filed any 

Dlication, Writ Peti -ion or Suit regarding the matter in respect 

which this application has been made before any court or any 

her authority Or any other Bench of the Tribunal nor any such 

:)lication, Writ Petition or' Suit is pendAi ng before any of them. 

I 
Uinder the facts a I  nd circumstances stated above, the applicant prays I 
'that your 	Lordships be pleased to issue notice to 'the respondents 

t show cause as to why the relief so ught for by the applicant shall 
~)t be granted, call for the records of the case and on perusal Of 

t~)e records an(J. after ,  hearing thez parties on the cause or- cause s  

tflat may be shown, be Pleased to grant -the following reliefs - 

8' ~i- 1 That the respondents be directed to enforce/implement the 

Policy Of 3% reservations in Promoti(zi for the physically 

handicapped in all. categories arid classes of identified Posts  

as prayed for by the applicants. 

2 That the Respondents be directed to pr OmOt(:~ the aPrAicarit No. 
1,,2,3 and 4 to the posts of Office Superintendent,- Income Tax 

 

t 



Inspector, 1.3r. Tax Assistant and Income Tax Inspector -

respectively under the 3% reserved posts in promotion for -the 

physically handicapped as per,  policy laid down by the 

C~overnment, by holding a, review DPC, with all. consequential 

benefits with effect from 'the dates of issuance of the 

promotion orders annexed herein as AnnexureL-, II, and III 

resper--t i ve I Y. 

C,osts of the application. 

8'. 4 Any other relief or reliefs to which the.applicant is entitled 

'to, as the Hon'blei Tribunal may deem fit and proper. 

)(A r i, n pendency of this application. the applicant prays for the 

relief 

1 That the respondents be directed -that the pendency of this 

application shall not be a bar in considerinq -the promotion of 

-the applicants as prayed for. 

10 . 

his application is -filed through Advocates. 

11. 

.1, 2 . 

~i) c)ate of issue 
J. 
Lt'i i ) issued f rom . 1  
10 Payable at 

stated in -the index. 

G.P.O. 	Giuwahati. 

G.P.O. , Guwahati. 

4f 
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VERIFICATION 

1, Sri. Rajani Kalita,, Son of Late Harakanta Kalita, resident 

of Kris- hnagar, Japoriqoq 	i-5, now working as Sr. Tax Assistant it) Guwahat 

'the office of -the Assistant Commissioner, Income 'fax Investigation Circle. 

II, 4,uwahati-1, one of the applicants in this Original Application, duly 

authorized by all other-  applicants to verify the statements made in this 

-.-j.ppliciation, do hereby verify that the statements made in Paragraph I to 4 
L 

and 6 to 12 are true -to mv knouiled,-iP ~ind tkv. madp. in Paraciranh _c; Ari=. 

:1 
-true t-6 my legal advice and I have not suppressed any material., fact. 

And I sign this verification on this the 00—day of Sej ~,.tember, 

2001. 
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__Qffice to which attached 
01, Shri Bidhu 13husan Paul,Asstt. 1 0/0 tile ACIT, Inv. Cj'r.-I, Guwahati 

 Shri Kajani Gogoi, Asstt O/o the ACIT, Circle. Tinsukia 
 S,h.ri B,a;sUram )*Q, (ST),Asstt. 0/0 the Add], C. I. T, Rg-1, Guwahati 
 Sint. Magdelena Marbaniang (ST) 0/0 the C-I.T, Shillong 

 
Asstt. 

Shri Sarbananda  Das, Asstt. 0/0 the ACIT, Inv. Cir.11, Guwahati 
06, Shri Parimal Ch. Das, Asst.t. 0/0 t 

. 

he I.T.0, W-1, Agartala 
07. Slid Rabindra Kumar PaW,Asstt. 0/0 the A,C,,I.T, Inv. Cir.2,Guwahati, 
08, Shri P-Apjan Kr, Das, Asstt. 0/0'the ACIT, Inv. Cir..~ I,GuwahtLti 

 Sbri Girish:Ch. Das, Asstt. .1 0/0 tile LTO, Nalbari 
 Shri Kuladhar.Hazarika (ST),Assft. 0/0 the ACIT, Inv. Cir. Dibrugarh, 
 S-Mt, R4mbha Das (ST), Asstt. Q/0 the DCIT,Central Cit.Dibrugarh 
 Shri Khumalambam Kr. Singh,Asstt. 0/0 the I.T.0, Ward -Kari V_ 	 ganj 
 Smt- Surnita Das Lala,Asstt. 	- 0/0 the CIT, Shillong 
 Shri Bijit Kumar.,Chakraborty,Asstt. 0/0 the I.T.0, 

. 
Duliajan 

15, Shri Sunii Kr. Chanda,Asstt. 0/0 the C.I.T, Shillong 
 Shri Sadananda Saikia , Asstt, 

0/0  the C- 1-T-1, Guwahati 
 Smt- Amrita BhadraAsstt. 0/0 the ACIT, Circle-Tezpur 
 Shri H. Maipak Shan-na,Asstt. 0/0 theACIT, Circle- Imphal 
 Snit. GauniDutta, Asstt. 

0/0 the Addl. CIT, R4, Guwahati 
 Shri Mukuta Doicy (ST),Asstt. 0/0 the I:T.O, North Lakhimpur  
 Shri SI~Jwapjan~ Das (SC),Asstt. 0/0 the T.R.0, Dibrugarh 
 Shri Jogesh-Ch,, D* as'(SC);  Asstt. 0/0 the Addl.CIT, Rg. Dibrugarh 
 Shri Mi"aY C 

I 
hakraborty, Asstt. 0/0 the Y .R.O, Guwahati 

Con(d ..... Pg 2 

-A 

Government of India: Ministry of Finance 
Department of Revenue OFFICE OF THE CHIEF COMMISSIONER OF INCOME-TAX 41 Saikia Commercial Complex" 

--RQgd:  Quwahati  - 781005 

0-9-D I _ER 

D-4 t c d, 

MABLIS 

The undermeritioned Assistants, Tax Assistants a 
. 

jid Upper Division Clerks are, hereby, temporarfly Promoted to officiate as 
Rs.5,500 - 175 - 900 ' 	 w  1 % 	Office Superintendant in the scale of pay 

0/-  Plus usual alto * ances as admissible under the Rules fro,,, ti me  to  ti nle.  
On promotion as Office Superintendant.; they are posted in their respective offices until further orders. - 



 ShriBikashNag,Asstt. 0/0 the ACIT, Circle-Tinsukia 

 Shri Pradip Kumar ~Jstf A'sstt"~ "*  0/0 the C.I.T, Shillong 

 Smt. Gauri Rini Dhar. .4sstL-.,,.* t  b1O the AdT, Inv. Cir-2,Guwahati 
 Shri Bimalendu nutta, Asstt. 0/0 the ACIT, Inv, Cir-2,Guwahati 
 Shri Dwi~p~d~4 Nath pi?~pqj4rijAsstt. 0/0 the JCIT, Range- Jorhat 
 Shii Samiruddin Ahmed,Asstt. 0110 the D.C.I.T, Circle-Jorhat 
 S 	Ba 4 	'traAsstt. 0/0 ACIT, Inv. Cir- Dibrugarh 

IS 	NfanorojafiBariinah,As~k 0/0 the I.T.O,.W-1, Dhubri 

t. Moushinnee L 0/0 the -D.CJ.T, qircle- Jorhat 

33. Shri Dipankar DuttaChoudhury, 0/0 the ACIT, Inv, Circle- Shillong 
Asstt. 

34.. :, ! Shd Santpu Sai.kia, Ass,tt, 0/0 the AddWIT, Rg..Dibrugarh 

35. Smt, Udita Sarkar, AWL 0/0 the ITO, Bongaigaon 

3-6~ Sfi~i Jaha'rlhl Kan ung~b'e,'Asstt. 0/0 the ICIT,Spi. Range, Dibrugarh 
 - 'Shri Nakul Dev Sharma (SQ,Asstt. 0/0 the JCIT,Spl. Range, Guwahafi 
 ShriDhirendraNatfitapadar(SQ 0/0 the 61T (Inv.), Guwahati 

Assft. 
 Shri S. Edison (ST), U;D.0 O/o the A.C.I.Tj  Circle-Imphal 

40. 1  kW,:  "n,  S'aikia,(ST")*, U'D C' 0/0 the DCIT, Circle-Jorhat 
41. Shri Arij it Ki. Deb , TA ft the C.13, Shillong 
42.;j 'Sint. Fu'll.41ra ChakfabortyU.D.C' 0/0 the A.C.I.T, Cir. Tinsukia 
43.! 'S'hri Si 

. 
ra 

 . 
~zul Haque, T.A, 0/0 the ICIT, Spl. Range, Shill ong 

44,' Smt. Pa tii*ba -Kharuban (ST UDC 0/0 the JCIT, Spl: Range-Shilloing 
j. 45.::  010 the ACIT, Inv ~ CirA, Guwahati 

46. Shri Pare~b`  'Ch. Na~t~h`, T:  A g .. b/0theAddl.CIT,R ' Dibrugqh 
47! Q/0 th.0 ACIT'..Inv. Cir. 2, Guwahti 
48.:: "Shr'i dj~nashyam Medhi, T.A 0/0 the ACIT, Inv. Cir.2, Guwahati 
49,' Si~ri Lbkeswar Sonowal (STjIJDC 0/0 the ACIT, Inv, Cir-Dibrugarh 
50.. Smt. Bijay Laxmi Paul, T.A O/athe ACIT, Circle- Tinsukia 

Sd1- 

V. Tochhawng 
Chief Commissioner of Income-tax, 

Guwahati 

Contd .... P&A 

Names,of the offkial ~ : 
	

Office to which attached 	
i-~ 
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Uo~ernment of India: Ministry of Finance 
Department of Revefiue 

OFFICEOF I-It,  CHIEF COMMISSIONER OF INCOME-TAX 
"Saikia Commercial Complex" 

k2nd Floor L~ 'Sreenagar'  :.G. S.  Road  *  Guwahati  - 791 005 

0  R  D E  R 

The ur 
hereby, temporarily promoted 
150 - 8000/-' Plus ~ usual all( 
promotion as 
orders - 

S1.  No. Names of the o 

!Tentioned Tax Assistants and Upper Division Clerks are, ff  
I I I ciate as Senior Tax Assistants in the scale of pay Rs.5,000 

J  ances as admissible under the Rules From time to time, On 
. I si ~lpn ~ they are posted in their respective offices until further 

iais 	 Office to which attached 

Sri Manash Ch+hury, 
i 	T.A. O/o the ACIT, Circle-Silchar 

. 	
- 

Sri Mirzahan Shpi~ 
I 

, T.A. O/o the AC1T,lnv,Circle-2,Guwahat1 

Sri Subhash Ch: - dra Baruah , TA, O/o the I.TO,W- 1,Digboi 

Sri Ta,padhir Du ta T.A. O/o the DCIT,Inv.Cir-Dibrugarh 

Sri Mrinal Kant, d ianda , T.A.' O/o the DCIT,Inv.Cir-Dib rugarh 
Sri Amitava Sa4al , T.A. O/o the CIT-1,Guwahati 
Sri Rajendra Pras~d 

I  
Upadhyay,T.A 

. O/o the Addl.CIT, 8 pl, Rg. Guwahati 
Sri Prabhat Ranj ~ j i B hattacharjec,TA- O/o the ACfT,lriv,Cir-Silcl1ar 
Smti. Tapati 13hatid 

;  ~
,harjee,T.A. - O/o the JCIT(A),SpI.Range,Dibrugarh 

Smti. Deepa Sen Sh, armaj. A. - O/o the ACIT,Inv.Circle-2,Guwahati 
Smti. Wanda PhiUion Syiem (ST),TA - O/o the CIT,Shillong 
Sri Arijit Deb, TA ti l  O/o the CCIT, Shillong 
Sri Sajal Kanti IIA81;1 T.A. O/o the CIT, Shillong 
Sri Tejen Roy, T A.: 0/0 the CCIT, Guwahati 
Sri Chittaranjan a, T.A. - O/o the ACIT,Inv.Circle-2,Guwahati 
Sri Utpal Debnat A. - 0/0 'the JCIT,Range-2,Guwahati 
Sri Matindra Kisl1i0T,- Singh, T.A. - O/o the CIT, Shillong 
Sri Bhadreswar ~ 6 (ST), T.A, - O/o the.ITO,W-Golaghat 
Sri Sujay Barua, 

Sri Asit Ranjan P. ul, T.A. 

- O/o the DIT (1nv,),N_ER, Guwaliati 

- O/o the JCIT,Spl. Range- Shill ong  
Sri Sailesh Dhan) lat, T.A. - O/o the Add]. CIT,Range-Dibrugarh 
Sri Santosh Chaki orty, T. A. O/o the ITO,W-Karimgarij 

Sri K.Biren Singljl,i A. O/o the ACIT,Circle-Imphal 

Sint, Arati 13hatta 1~ 	T. A. 	- O/o the I'TO,W-1,Agartala 
Sri Arnarendra 

N,  th~ 	

a, TA ~ - 0/0 the ACIT,Inv. Cir- Shillong 
Sri Jayanta 

. 
Lal Dlis, t.A. 	 - O/o the CIT, Shillong 

01 

02 

03 

04 

05 

06 

07 

08 

09 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 
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- O/o the ACIT,Inv-Cir- I'Guwahati 
27 	Sri Ranabir Roy, f.A i DCIT,Circle-Tinsukia 
29 	Sri Surojit Bhatta~h - P/0 the 

Sri Premadhar Na 	
'T.A.. ST 

O/o the ACIT'Inv.Cir-1,Guwahati 
29 

30 	Sri Jiban Kumar 	ha 	
aborty,T.A. 0/0 the ITO,W-1,Agartala 

31 	Sri K -rishna Govi' da 	ar, T. A. 
0/0  the CIT, Shillong 

Sri Durgesw,ar Saj~i T.A.- 	ST - , p/o.the Addl.CIT,Ra,ngc-Dib,rugarh 
32 

SriJaharLal -Sah'; 	A.­  . O/o ft.ITO,W ~ l,'Agartala 
33 

all 34 	Sri Pranabanand-a R'y, 
T.A. - O/o the ITO,W- 1 ,Agartal a  

35 	Sfi, Chapal Kum 	G1 
 nguly, T.A. O/o the ITO,W-1, Dhubri 

36 	Sri Birendra K 	as, T. 
A. O/o the CIT-1, Guwahati 

37 	Sri, Sirish Kumar' : 	T. A. 
O/o the A CIT,Inv.Cir-2,Guwahati 

39 	Sri Khain Singh 	k~ar, T.A. ST - O/o the ACfT,Inv.Cir -Shillong 

39 	Sri Dulal , Ch. Sal' ,  a, 	
A. - O/o the ACIT,Inv.Cir- 1 ,Guwahat i  

Sri Amitava Deyj T., 40 
- O/o the ACIT,Inv.:Cir-I,Guwahati 

41 	Sri Panchajanya 	4 , T.A. 
- O/o the ITO,W-Karimganj 

Sri Dulal Kr. Ba' 	T.A. 
O/o the ACITJ nv.Cir-2,Guwahati 

42 

Sri Bomkesh Dai, G~ pta, T. A. 
O/o the CCIT, Guwahati 

43 

44 	Smt Uttara Chou : 	T.A. 
O/o the TRO-Silchar 

45 	Sri Supratim Pur,. 	stha, T.A. 
O/o the ITO, W- 1,Di gboi 

46 	Sri Subash Ch.R' 	A. - O/o the ITO, W- 1, Agartala 

47 	Sri Bandhu Das,,, 	(P/H) - O/o the-CIT-1, Guwahati 

	

; 	 (ST) - O/o the CIT, Shillong 
48 	Smt Beautirul N, 	ili,T.A. 

1 49 	Sri Sibnath Sono 	a, T.A. 	($T) 
- O/o the ITO, W-1, Sibsagar 

50 	Sfi Samiron Bhai 	harjee, T.A. 
- O/o the ACIT,Inv.Cir-Silchar 

51 	Sri Pijush Kanti 	aborty, T.A. 
- O/o the ACIT 11nv.Cir-Silchar 

52 	Sri Kalyan Nfitra ~ 	A. - O/o the DCIT, Cir-Tinsukia 

53 	Sri Pamendu Du 	houdhury 
(P/H) - O/o the ACIT,Inv.Cir-1,Guwahati 

54 	Sri Islarnuddin 	o dhury, T. A. 	
O/o the ACIT.Inv.Cir-SilchaT 

55 	Sri Khanindra C 	as, T. A. 
- O/o the TRO, Tezpur 

56 	S ri A!mal Kanti 	a, T,. A. - O/o the ITO,W-1,Agartala 

57 	Sri pl~ngom Guni'.  'a Singh, T.A. — 1, 
- o/o the CIT, Shillong 

- O/o the JC1T(A),Spl.~- 1 ,Guwahati 
5g 	Sri Madhuram I~ u an, T.A. 

Sri Bidhan Purk a tha, T.A. O/o the DCIT, Central Cir-Dibrugarh 
59 

60 	Sri Tapan Kum 	hosh, T. A. 
O/o the ACIT,Inv.Cir-1,G uwahati 

61 	Sri Ashim Chou' 	T.A. 
O/o the Addl.CIT, Range-Silcha I 

 r 

62 	Sri Deben De 
. 
ka, O/o the ~%CIT, Inv.Cir-2,Guwahati 

63 	Sri Ram Charan ~ 	gh Laisram, T.A. - O/o the ACIT,CiT-Tezpur 
Contd, 

3 

I 

PgA 
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64 Sri Chungkhan Ret 

Sri Ratan Das, 65 

66 Sri Ajoy Dutta,;:., 	A. 

67 Sri Tirtha Sond, 	fit 

68 SriPrasanna H 

69. Sri B.C. Talapa 

70 Sri Abdul M 

71 SriSatyaBr 

72 Sri Shanti Ranj 

73 Sri Raj Shekhar", 

74 Sri Saflur Ralun' 1~ 

75 Sr-i Shyarnachar 

76 Sri Benode Ch., 

77 Sri Upendra Sa' 

78 Sri Bhupen Chi 

79 Sri Baikantha 

go Sri Peter Sunn, 

81, Sri Sourendra R ~ 

82 Sri S. Kula Ch ,  
93 Sri Nikhil Ch. ,n 

84 Sri Makshdul'I 

85 Smti. T.M.Wi 

96 Sri Arnulya Kr 

87 Sri J. K. Roy 1v 

88 Smt.Emiwanrri i 

89 Sri Milaram 
0, 

90 Sri Narayan D'  

91 Smti. Jubelind. 

92 Sri Thagendra 

93 Sri Someswar 1 

94 Sri Pavan Kum 

95 Srnt.Yeowank ~( 

96 Sri Arun Kr. C 

97 	Sri Bidhan Sir 

98 	Sri Jagadish D 

99 	~ 	Smti.Madhum 

100 	Sri Biplab Xf, 

Singh, T.A. 	- O/o the ACIT, Circle- Imphal 

- O/o the DCIT, Cir-Tinsukia 

- O/o the I.T.0, W-1, Digboi 

JDC (ST) 	- O/o the ACIT,Inv. Cir. Dibrugarh 

.a,UDC (ST) O/o the TRO, Dibrugarh 

JDC 	O/o the ITO, W- 1, Digboi 

bqu'6, UDC 	O/o the ITO,W- I ,Nagaon. 

UDC 	O/o the DCIT,Inv.Cir-Shillong 

iha, UDC- 	O/o the JTO,W-IN ~gaon 

randi,UDC (ST)- O/o the CIT-1,Guwahati 

UDC 	O/o the ITO, W-1, Dhubri 

)as, UDC 	O/o the JCIT, R-1, Guwahati 

isiary, UDC (ST) - O/o the ACIT,Cir-Tezpur 

ia, UDC (ST) 	- O/o the Sr.AR,ITAT,Guwahati 

zarika, UDC (ST) - O/o the ITO, W-I,.Dibboi 

ta, UDC 	O/o the ITO, W-Nalbari 
. 
)C (ST) 	O/o the ACIT, Inv. Cif- Shillong 

a (ST) 	O/o the JCIT,R-I,Guwahati 

a Singh, UDC 	O/o the ITO, W- I 'Dimapur 

UDC 	O/o the ITO, W-1, Agartala 

m Barlaskar, UDC- O/o the ACIT,Inv.q. ir-Silchar 

y Thabah, UDC(ST)- O/o the DCIT,Inv'tCir-Shillong 

UDC 	O/o the .CCIT, GuWahati 

ak,UDC(ST) 	O/o the AC1Tjnv.Cir-2,Guwahati 

Blah, UDC (ST)- O/o the CIT, Shillopg 

i UDC (ST) 	- O/o the DCIT, Inv. Qir-Dibrugarh 

u6c 	- O/o the DCIT, Cir-Tinsukia 

grope UDC(ST) - O/o the CCIT, Shillong 

th Saikia,UDC (ST) - O/o the ACIT,Inv. Cir. Dibrugarh 

O/o the ACIT, Inv. Cir. Guwahati a,UDC (ST) 

-1, bigboi ''Saikia, UDC (ST)- O/o the ITO, W 

aloo, UDC (ST) - O/o the CIT, Shillong 

da, UDC 	- O/o the ACIT,Inv. Gir-1,Guwahati 

UDC 	- O/o the ACIT,Inv.Cir-1,Guwahati 

C  oudhury, UDC- O/o the ITO, W-1, Nagaon h 

Sinha, UDC 	O/o the JCIT(A),S01.R-I,Guwahati 

UDC 	O/o flie AC1T,1nv,Cir-2,Guwahati 

Contd .... Pg..4 
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JDC - O/o the ACIT,Inv,Cir-2,Guwahati 

Lchadee, UDC - O/o the ACIT, Cir-Jorhat 

',yngdoh, UDC (ST)- O/o the DCIT,Inv.Cir-Shil long 

UDC - O/o the DCIT,Centrdl Cr-Dibrugarh 
r, UDC - O/o the ACIT, Inv. Cir-1, Guwah ati 
ha~ eej  UDC - O/o the ITO, W-1, Agartala ,  

bliong, UDC (ST)- 010 $1M 
1 
 CIT, Shilim4-'. 

DC (ST) -'O/o the TRO, Guwa ati 

sang, UDC (ST)- O/o the DCIT,Inv.C11r-Shill6ng 

UDC (S T) - O/o the Addl.CIT,R-bibrugarah 

UDC 	(ST) - O/o the Addi.CIT,R-bibrugarah 

adhury, UDC - O/o the CIT, Shillong 

an, UDC - O/o the ACIT, Cir-Jorhat 
UDC - O/o the ACIT, 1nv.Ck-1,Guwahati 

UDC 	(ST) - O/o tbb D1T(Inv.),N#,R,Guwahati 

UDC O/o the DCIT,Cir-Ti6sukia 

UDC O/o the CCIT, Guwahati - 
borty, UDC O/o the DCIT, Cir-Tinsukia 
UDC O/o the ~ Add]. CIT,Ra:nge-Dibrugarh 

Ric 0/0 tfie ACIT,Inv,Cj"'-§ilcha'r 

Pta, UDC O/o the CIT, Shilioni .  

dee, UDC O/o the ITO, W-1, Dliubri 
IC - .-0/o the DCIT,Cir-Ti nsukia 

'aul, UDC - O/o the JCIT,R-2,Gu ;wahati 

Wa~ ari, UDC (ST)- O/o the CIT, Shill!bng 

y,UDC - O/o the ACIT,1nv.Ci't'-Silchar 

trad, UDC -,O/o the  ITO, W-Dhaf'managat 
.ar, UDC (SC) O/o the CCIT, Guwahati 

DC (SC) O/o the ITO, W-Karikganj 

JDC (SC) O/o the ACIT,Cir-Te' ~Pur 

UDC (SC) - O/o the C . IT-I,Guw4ti 

Sd/- 
(V. Tochhawng) 

Chief Commissioner of Inconie-tax, 
guwahaLi 

Contd .... PR-5 
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Sri Rajani Kalit 

Sri Rabindra Bb 

Smt. Merica M~ 

Md. Tarnizul A, 

Smt. Bandana 9 

Sri B M . Bhai 

,Smb. Merlibojx..: 

Sri Kaikho Puni 

Srnti.. Madalyne 

Smt Devojyoti 

Smt Anima Ko6 

Sri Jah ar Jyoti C 

Smt Binapani P1 

Sri Shyarnal De, 

Sri Sambir Brali 

Sri Ujal Bhanu' 

Sri Shymal Dey( 

Smt. Pallavi ch, 

Sn Debasish Ohl 

Smt. Pronoti De" i 

Sri Saibal Daj!( 

Sri Subrata 

Smt Panna Sen, I 

Sri Gouri Sank-, 

Sri Steward Si~n' 

Sri kono Bijoy' 

Sri Dipankar bi 

Sri Mridul Kafr l  

Sri Parimal Das 

S ni Narayan Dai 

Smt. Suit Hazaril 

u 

I'm a 

Millis 
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Government . of India: Ministry of Finance 
Department of Revenue 

OFFICE OF THE CHIE F COMMISSIONER OF INCOME-TAX 
"Saikia Commercial Complex" 

M (2ndFloorJ:'S ~recnaizar':G.S..Road.- Guwahati-781005 .11 

0  R  D E g 

Dated, Guwahati the 13th July, 2001 

ESTABLISIRvfENT 
 .............  ::::::::: NON-GAZETTED 

The undermentioned officials 	are, hereby, temporarily promoted to 
officiate as Inspector of Income-tax 	in the scale of pay Rs.5,500 - 175 - 9000/- plus usual 
allowances as admissible under the Rules from time to time. On promotion as Inspector of 
Income-tax-, they are posted in their respective offices until further orders - 

SI.No.  .., Names of the officials  Office to which attached 

 Shri Sarajit Kumar Muklierjee,Sterio,Gr.1 O/o the ACIT,Citcle-lorhat 
 Shri Dalim Ch. ' Das (SC), OS O/o the ACIT,Circle-Tezpur 
 Syed Sher Mohammed, Steno,Gr.11 O/o the ACIT,Inv.Cir-1,Guwahati 

04 

, . 

Shri Ashutosh Sarkar, Assistant O/o the ITO,W-Bongaigaon 
 Shri B.i.man Das Choudhury, Steno,Gr.11 O/o the A 

- 
CIT,Inv.Cir-1,Guwahati 

 Shri Kutubuddin Ahmed, Assistant O/o the ITO,W-Nalbari 
 Shri Balin Patowali (ST), Steno,Gr.II O/o the ACIT, Circle-Tinsukia 
 ,Shri Saradindu Roy Choudhury, Assistant 0/o the'ITO,W-North Lakhimpur 
 Sint. Manika Dhar, Assistant O/o the Sr.ARJTAT jGuwahati 
 Shri Dipak Ch. Sar 

' 

kar, Steno,Gr.H O/o the JCIT(A),Spl.R- 1,Guwahati 
 Sint. Pampa Chakraborty (Debroy),Steno-II O/o the ACITjnv.Circle-Silchar 
 Shr~ Kumaresh Dutta, Assistant O/o the ACIT,Inv.Circle-Silchar 
 Shri Subhash Ch. Roy, Assistant O/o the CCIT, Guwahati 
 Shri Priya Ranjan Chakraborty, Assistant O/o the CFr (Appeals)-1,Guwahati 
 Shri Sarifuddin Ahmed, Assistant O/o the CIT-I, Guwahati 
 Shri Abdul Odud Choudhury, Assistant O/o the CCIT, Guwahati 
 Sk Amzed Ali, Assistant O/o the ITO,W-Golaghat 
 Shri Pijush Kanti Saba, Assistant O/o the Sr.AR,ITAT,Guwahati 
 Shri Nirmalendu Das, Assistant O/o the JCIT,Range-2,Guwahafi 
 Shri Partha Bikash Deb, Steno,Gr.II mganj O/o the ITO,W-Kari 	iij 
 Shri Subrata Sutradhar (SC), StenoGr.11 O/o the ACIT,Inv,C-1,Guwabati 
 Shri Kiran Ch. Gogoi, Assistant O/o the ACU,Qircle-Jorhat 
 Shri Sitya Ranjan Sarkar, Assistant O/o the ITO,W-1,Dhubri 
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 Sint4lenloprablia Baroi (SC), Assistant O/o tile 1TO,W-1,Digboi 
 Shri Ashok Ranjan Dewan, Assistant O/o the JCIT, R-2,Ghy (for MSTU) 
 Shri Kiran Sankar Basak,'Assistant O/o the JCIT (Audit), Guwahati 
 Shri Bhupesh Ch. Nandi, Assistant O/o the ACITInv. C- 1,Guwahati 
 Shri Paritosh Ch. Saha,' Assistant O/o the ITO,W-1,Nagaon 

29, Shri Bapi Das (SC), Assistant 0/0 the CCIT, G uwahati 

 Sint Vijaya Venkateswaran, Stenb,Gr.11 - - O/o the CIT41,Guwahati 
 Shri Matilal Paul, Tax Assistant O/o the JCIT,Silchar Range 

(on Ad-hoc ,  basis) 
 Shri Nidbuban Ghosh,Tax Assistant O/o the JCIT,Range-Shillong 
 Shri Safkat-Ul-Alam, Tax Assistant O/o the ACIT,Circle-Jorhat 
 Shri Digendra Ch. Das (1), Tax Assistant O/o the JCITRange-1,Guwahati 
 Shri Parimal Das, Tax Assistant O/o the JCIT (Audit), Gu wabati 
 Shri Karunarnay Paul, Tax Assistant O/o the JCIT,Range-Silchar 
 Shri Rabindra Chakraborty, Tax Assistant O/o the ACIT,Inv.C-2,Guwahati 
 Shri Amarendra Nath Bhattacha~ ee, TA O/o the ITO,W-1,Dhubri 

 Shri Someswar Phukan, Tax Assistant O/o the JCIT(A),Spl,R-Dibrugarh 
 Shri Manoranjan Saha (SQ, Tax Assistant O/o the DIT (Inv.), NEFGuwahati 

............ ........... 	 ....... .... ...... 

Sd/-. 
V. Tochhawng 

Chief Commissioner of Income-tax, 

Memo No. E- 15 1 /Promotion (ITI)/CCIT/GHY/2001-02/4004-119 	Dt. 13th July, 2001 

Copy forwarded to 

The C. C4 1. T, Shillong 
C.I.Ts Gu~vahati/Shillong 
C.I.T (Appeals), Guwahati/Shillong 
D.I.T(Inv.),NEF, Guwahati ' 
All Heads of Offices. They are requested to send the joinin . g report of the above 
officials by Fax immediately. 
G-S , ITGSF / ITEF, Guwahati. 
Vigilance Section, 0/0 CCIT, Guwahati, 
The AD (OL) , Shillong 	I 	 X , q 
The AD (OL); Guwahati for hindi version. 	 A~ 

9. The ZAO,,,CBDT, Shillong, 
All Field Pay Units of NER. 

I I . Officials Concerned, 

A.rYL $Ail a) 

Addl, Commissioner of come Tax, Hqm., 
For Chief Commissioner of Income Tax 

!GMWShati 
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Sir 

for 

21 

Chief Commissioner of Income Tax 
ia Commercial Complex 
Nagar, G.S.Road, 

hati-781005 
I 

Dated Guwahati the 13th  November, 
2000 

(Through Proper Channel) 

Most humbly and respectfully, I would like to submit the following 
favour of your kind and sympathetic consideration. 
That Sir, I joined the Income 'Tax Department on 27.8.1992 in the 
cadre of UDC under the category of Physical Handicapped. 

'That Sir, I passed the Ministerial Staff Examinatioheld in the 
year 1999 for confirmation in the cadre of U.D.C. 

That Sir, it has come to my knowledge that the Government of India 
has already decided to earmark -the points number, 1,34 and 67 in -the 
cycle of hundred vacancies in the hundred point register for 

reservation for physically handicapped vide office memorandum of the 
Department of Personal and Planning, Ministry of Personnel, Public 
Grievances and Pensions, Government of India, New Delhi No. 

i  36025/03/97-Estt(Res) dated 4 th  July, 1997. 

in view of the facts stated above and that I am a physically 
hand ~ capped person, I fervently request your honour kindly to consider my 
ca-sei in the reserved category for the physic-Ally handicapped for promotion 
'to the next grade/post at the time of restructu r ing/modern isat ion of the 
Oepa 

: 
rtment as per the Prevailing rules and norms in such matter and for 

the..act of which I shall ever pray. 
Thanking you, 

Enclb (1) O.M. No. 36025/03/97/Estt(Res) 
I 	Dated 4.7.1997. 

O.M. No. 36035/7/95-Estt(SCT) 
dated 18.2.97. 
Corrigendum dated 16.1.1998. 

Yours faithfully, 
Sd/- 

(Raini Kalita) 
0/0 the Assistant Commissioner 
of Income Tax, Investigation 
Circle 2 Guwahati. 	1--) 

I 

R_Ck4OYI,~ VtA5_7 
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Annexure-IV(Series) 
To 

chief Commissioner of Income Tax 
2 t" a 'flo'or of Saikia Commercial Complex 
Sre ~ Nagar, G.S.Road, 
G(AwLihati.-781005 

D ated Guwa-hati the 30 t"' May 1 2001 
(Jh ~ouqh Pror)er Channel) 

by 

have the honour to lay before you the following for favour of your 
kli ind consideration 

'That Sir, I was recruited under the Physically handicapped quot- in 
thel!year 1978 as LDC -and at present posted at the Office of the Asstt. 
CorriM,issioner of Income Tax, Inv. Circle, Silchar as I.J.D.C., since-. 1.995. 

That Sir, I am also drawing conveyance allowance granted -for the 
Orthopaedically handicapped vide CIT's order Memo No. IV ­E'-59/59--60/4()34 
3 dated May 79. 

'Th a t S i r , t is learnt that 1% reservation for promotion for -i 
O~thopaedically handicapped person have been made by the Government of 
I'ndia vide its order O.M. No. 360-',55/02/98 Estt(Res) dated 4.6.1-998. 

'I'n view of the above facts I would request you to kindly consider my 
case for Promotion i.n the cadre of Inspector LAnder said quota in the 
fo~ rthcorninq DPC, and foi- this act of kindness I shall remain ever q rateful 
to you. 

Yours faithfully, 
S 

(Swapan Bhattaclha.rjee) 
0/0 -the Assistant Commissioner 
of Income Tax, Inv.Circle 
Silchar. 

Paolo 



An n exu re-- I V (,'Se r i es) 

To 1~ 	I 
The' chief Commissioner ,  of Income Tax 
.111~

1 t' I I ~ f, loor of Saikia Commercial Corriplex 
Sre e Nagat- , G.S.Road, 
Gui,Jahati -781005  

th 
Da ed ~ GtAwahati the 19 	October, 2000 
(Tlr~ rouqh Proper,  Channel) 	 ... . .. . .. . ::777 	 MUR by 

......... 

1; 

would like to inform you that I have joined this department on 
,ed category. in this connection, I i(.~apr 

27 ~ 10. 99,8 as lJDC in Physically Hand 

am ~~ tol  inform you -that I have cleared Ist,  ~pd . 3rd papers of the 
(result nb yet declared.). 

Miriistierial Staff E,~<amination this yeat 

i,,low I would like to state that, I have come across a Of f ice 

Estt(Res) dated 4.7-1998 issued ilenjior ~tlandum No. order O.M. No. 36035/02/98 
,artment of 

by 1 ~ the Ministry of Personnel &. Public Grievance & Pensions, Der 
~ ! 	. 1  

Fle ~l sonnel & training, Neih) Delhi, wherein it is stated tha'L ther'e is a 

prbvis loll of ear-marking the J_,34 & 67 in cycle of 100 vacarcies in the 00 

po nt r-oster for PH. (pho,tocopy of the letter dated 4.7.1997 is enclOsed). 
I 	 inr view of the above, 1. fervently request you to 1,,, Jly look into 

q -tef L I -to th-6 matter and for the act of whif-- h I shall remain ever ,  .ra 	you 

E,  n 16 
(Res) dated 4~ 7.1997 .*1 	OM N'o. 36025/03/97/Estt 

2.5 	Oil No~ 36035/7/35-Estt(SCT) dated 18.2.1997 

3 
 ,J 	Corrigendum dated 1.6.1-1998 

yout-s faithfully, 
~,3 d 

(Rakesh Biswa::-,  
U. D. C. 

O/o the Assistant Commissioner' 
of Income Tax, c3uwahati- 

23 

4 

Pn4mcwcUCk- 



A n n ex u r e 

T  

'chief Commissioner of Income T'ax 
].or--)r of Saikia Commercial Complex 

greo- Nagar, G.9-Roa(l, 
Gu wa hat i 1 	1 

Dated Guwahati the 3 rd  November, 2000 

N 
24 

1 	 (''Through Propi. ~~ r Channel) 

by 

r  M(Sst ~ humbly arid respectfully, I would like to submit the -following for 
f: I vour of your kind and sympathetic consideration. 

'That Sir- , 1. 'Joined the Income 'Tax Department on 20.4.1.993 in the 
ce~d re, of UDC. I have also qualified in -the Departmental Examination for 
.r ~,'ispector of Income 'Tax held in -the year 1999. 

-That Sir, I was promoted to the post of Tax Assistant in the,  year 
and I am worl<ing in that post till now. 

That Sir, it has come to my knowledge that the Government of India 

t'-Ias already decided to earmark -the points number, 1,34 and 67 in 'the cycle. 
Of hOndred vacancies in the hundred point recister for reservation for 
phys.ically handicapped vide office memorandum of the Department of 
Ple.'..rs6nal. end Planning, 11inistry of Personnel., Public 1 rievances and I 
1")ensions, Government of India, New Delhi No. 36025/03/97--E. ~stt(Res) dated 
th 

4 i July, 1997. 

- he facts stato-A above and that I am a physically .1 n view of t 
I-Ondicapped person, I fervently request your N'xiour kindly to consider -  my 
c selin the reserved cate ,, I 	 gory for the physically handicappe-I for promotion 
tc,  the next qrade/post at the time of restructuring /modernis-ation of the,  
[1patment as per the prevailing rules and norms in such matter- arid -for the 
aot of which I shall ever pray. 

'Thanking you, 
(1) O-M ~ No., 	 (Res) 

Dated 4. 7 ~ 1.997. 

O.M. No. 3603,5/7/9,5 ---Estt(SCT) 
dated 18.2.97. 

Corr- i gen(jum dated 16.1.1998, 

Yours, faithfully, 
(Oeben Deka) 

-the Wo 	Assistant Commissioner 
crf Incr,:)me 'Tax, Investiqation 
Circle 2 Guwahati. 

I 



25 

Annexure-V 

No. 36035/7/95-ES. -t -t.(SCT) 

Min istr 	
Government of India 

y o f Personnel, Public Grievance & Pensions 
Oepartment of Personnel and Training 

New Delhi, the 18 th  Feb. 1997 
- Reservation for the physically handi ................... 	.............. 	 in the posts f illed 

The undersigned is directed to invite attention to OJi. No. 
T  
- '60 ,35/81/i~,1 9-Estt (SCT) dated 20. 11. 1989 of 'the department of Personnel and 

Training on the subject noted above. Subsequent to the issue of the 
a.f o r,  ~esadd Office.Memorandum, a number of referenc(-, ~Is were received from 

Ministries, and Department regarding diffi ultis -in,,.j f ce in c 	e b 	 d 

("alt-nulating/operating the Posts reserved for the physically handicapped as 

par ~the Of f ice Memorandum. The matter has been examined in the light of 
the 1problems being -faced by Mir-, istries/Departmerits and it has been decided 
t h a t,  

For Providing reservation to the physically handicapped in 

.ion, which would be 3% of such Posts, a separate register of 100 
f -.,,o i n ts will be maintained for a Post identified to be manned by the 
physica.11y handicapped,, in which point No. 33,67 and 100 will be reserved 

for the PhysicalLy Handicapped. The Heads of Departments may start the 
point No. 33 with any kind of disability depending on -the availability of i 

fee:d6r grade officer i.e. if senior Most officer in the feeder qrade 

belohiqs to Orthopae-dically Handicapped category, he may utilize the PoInt 

i:)y P ~, omoting the officer. However, he must ensure that there is proper 
rotzat-,ion of reservation amon ~-', the different cate,,.orie 	f s o disabilities. 
The Ohysicall ,,,  Handicapped persons Promoted under-  the reservation orovided 
for -Lhem as per the point in -the above mentioned re ,  is g ster should be placed 

in the appropriate Category viz SC/ST/i3eneral. candidates depending upon 

the category to which they belong in the promotion roster. To illustr ,a _te, 
i f i n! a given year there are two vacancies reserved for the Physically 

handicapped and out of two Physically Handicapped candidates Promoted, onen,  I 

belongs to the Scheduled ("astes and the other to general category then 

the P hYsically handicapped SC candidate will be adJusted against the SC 
point'! in the reservatbn roster and the other general candida 

~e against 

JL~ 
___- ~U/i7 

W~ Yk,~ wtuu- 
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gf.-~Vne(al category Point in the relevant reservation roster. In case the 

I 	 tion r a. e is less and name of th nulflb r of va, ~-,ar­j cies against which promo 	n d 
e)rof the vabalcies falls on points reserved for the SC or the ST but 

valra-ricies is to be reserved communit"y, -the next available r-.: ~~served point 

1, n; t ,  11 1 e i es--l - vation roster for that category will be utilized for 

llinq adjusting the reserved candidate e.g. if there are three vacanci( fa 

U n dcz4 point 5,6 & 7 'which are tobe treated as unreserved as per the 

reserved for t­)t1, oM6tion roster-  out of which one vacancy has 'to be 

physically handicapped as per -the point,  in the register and if the 

J 
off iter selected under" 'the quota reserved for Physically Han i a )pe(- 

11)t~ 1 o < to SC, he wot,ild be adjusted agAinst the next available se point 

e j Point No. 8. 

In the cases where the percentage of posts f illed by Direct 

Rf~~!i  ~crAitment is 75% or more,, no reservation will be provided f or any 

ts lot category including 'the Physically Handicapped while filling up the pos 

by P~J 'romotion. 

(iii ~ )While filling, posts by promotion, by st-,~ lection,, against vacancies 

rese~ved -for the Physically Handicapped, the Physi.cally Handicapped 

cand'idates who are within the normal zone of con derati on will L:-e 

con::-Idered. 4iere adequate number ,  of Physically Handicapped candidates of 

thellappropriate category of handic-rapped are not available within the 

: 	
I n0l rri~C-kl zone, the zone of cons i derat-  i on may be extended to -five -times the 

normal size and the Physically Handicapped persons 1dinq within the 

*lability of an (,ktA_hded zone may be con :. ~_zddered. In the event of non av ~ai 

! 'I -ende ~ 	 e 	th other off icer even in the ext 	-1 zone the posts could be f. ~~xchang d i/,ji 

c ~.,ktdqories of handicap, identif ied for the relevant post rind the 

rll~~­,drvation carried forward for the next three recruitment years, 

k,,) he ~eafter it will lapse. 

("liv) in posts f illed by promotion by non-selection, the eligible 

F--Ihys,lically Handicapped candidates can be considered 'for promotion against 

t 
I 
 he ~reserved vacancies and in case no eligible Ph ,  sidly Handicapped Y 

~n~ idate of the appropriate category of handicap, is available, -the st po 

I be exchanged with other cateq w 	 .1:)rJ*.(,,.,s of Handicap, identified for ,- it, 

al~-id reservation carried f orward. f or the next-. three recrui -tment years where 

a::f te r i t w i 11 1. apse 
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VL 

2. 	All Min istries/Departments are requested to bring the above 

ins ructions to the notice of all Heads of Department and appointing 

autliorities under their control for compliance. 

Sd/- Illegible 
(Y.C.PARANDE) 

Director- 

AII ! Ministries/Departments of 
Govornment of India. 

I 

PA 40 W,~ 
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Annexure-VI 

Government of India 
.Ministry of Personnel, Public Grievances and Pension-, ~_-. 

Department of Personnel & Training 
New Delhi 

No" . ~ 6025/03/97- Est t. (Res) 
	

Dated the 4th  July,1997 

OFFICE MEMORANDUM 

StA 
I 
) 2  Ject -. 'Reservation for the Physically handicapped in the posts filled 

By promotion. 

1he undersigned is directed -to invite attention 'to 'this Department's 

0.!M. No. 36035/7/,?SEstt.(SCT) dated 18.2.97 on the above subject and 

to—say that it has been represented befar the Government that the 

earmarking of points No. 33,67 & 100 in the prescribed register for the 

Physically handicapped candidates may have 'to wait for a long time to 

~1. their turn for promotion. The suggestion has been considered and it 

lha,,F, now been dedded, in partial modification of the O.M. cited above 

'that *the points number-  1,34 & 67 in cycle. of 1,00 vacancies in the 100 

Point roster may be earmarked for reservation for physically 

1 i handicapped. The other- instructions contained in the aforesaid O.M. 

Wemain unchanged,. 

n It is also clarified that the manner-  of ca-,1-c-ulation of the vacancies 

Ifor the Physically handicapped shall be as laid down in this 

I)epartment's O.M. No. i 	I 
36035/8/.,.,-35Estt(SCT) dated 20.11.1989 so far as 

!"~ Gr~oup C and D posts are concerned. 

Sd/- Illegible 

(Y.G. PARANDE) 
Director 

To' 

All Ministries/Departments of Government of 	India. 

RQA irk, 
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(-`,, nnexu re--V I I 

Ciovernment of India s arid Pensions 
Ministry of Personnel ~ 

Public Grievance 
Depar, tment of Personnel & Trainim-.i 

i,lei,-~ Delhi 

1998 Nrzn,~) Delhi the 16 

C'O  R L-T. QE  N Q U  Li 

Sub :Reservation -for the physically handic ,--~pped in 'the Posts filled by 

J-D romot i on 

The undersigned is directed to invite refi ~~-,, rence in this Department 

- 1 above- and to 
(.,).m. of even number dated 18.02.1'997 on the subject mentioned 

"that the existing sub-para (ii) thereof may be replaced as under 

licy of reservation for,  SiCs/ST'sl including 'for (ii) The existir-iq PO 
is applicable 

t- he physi-aUlY handicapped in prorriotlOn in all Groups 
.1 	 t 
,to all grades and ser - Vicesl wher-e the element of diref -.,-t recruitmen 

Fdoe's [lot exc-e~-ed 

All Min isties/Departments are requested to bring the above 

instructions to Lhe notice of all Head of Department and appointing 

rities under their control for comp1jance. authol  I 

Sd/'- Illegible 
(D./P. BViar- civiaj) 

(Desk off i(,-;er 

0 

All Ministries/Departments of the Government of India. 
Department of Economic Affairs (Bariking Division), ~jevj Delhi. 

Department of economic Affail -s (Insurance Division), New Delhi. 

Department of Public Ent-er- prisps, !,,Iew Delhi. 

Railviay Board. 

6,. 	Union Public Service Commission/supreme Court of India/Election 

-ice Commission/ Commission/Lok Sabha Secretaria.t/Central Vigilar 

President !'s Secretarial-- p.M's office/ Planning Commission. 

7. 	Staff Selection Commission, CGO Corriplex., j_od! PoadVew Delhi. 

J 
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ANNEXURE-VIII 

(uN ER THE PERSONS WITH DISAB I L IT IES /EQUAL- OPPORTUNI TIES, PROTECTION OF 
RIGHTS AND FULL PARTICIPATION ACT, 195S) 

Case No. 937 of 1999 
1 

Mr.jJ.L. Kaul, Seretary General 

AlAIndia Confederation of the Vinci 

-04 

vs 

Ser 
I" 
 ices II Department 

Govt-~ . of NCT of Delhi 

And 

Depaltment of Personnel and Training 
Uov rnment of India 

IN THE COURT OF R.L.SHARMA, 

Pres nt 

For 
I 
 Petitioner 	 Dr. 

For rhe Respondents 	Mr. 

Respondent No.1 

Respondent No.2 

THE CHIEF COMMISSIONER 

Anil Aneja 

R~ K.Tandon, Joint Secretary 
D.P. Bhardwaj, Under Secretry 

Datelof hearing 	 13th  October 1999 1 

Datelof Judgment and Order, 1999 -24 December 1999 

,Benefits in employment to persons with disabilities as per the 
,Provisions of the Persons with Disabilities ACT 1995 and other Executive Orders and Govt. Rules. 

JUDGEMENT AND ORDER 
i 
'Mr. J.L. Kaul, Secretary, All India Confederation of the Blind, 

~ f: lled ~A complaint under Section 59 Of the. Persons with Disabilities 

(Equal Opportunities, Ful Participation and Protection of Rights) 

Act, 1995 against Government ol ~ National (Cap) Territor of Delhi 

and Department of Personnel and Training. Govt. of India. 

It is estimated that bout 5 to 6% Indians. are afflicted with a, 

physical, intellectual or sensory diisability. There is hardly any 

ambiguity about the- fact that whereas disability can impose a range 

lof temporary to permanent limitations in a person's, ability to 

1pe r form such functions which are critical to daily life but the I 
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a 

 

 

S.; 

occurs dueto the barriers created by negative attitudes. 

~,-irtd unfr- iendly infr,as,,tructur - e. 

Society and Govt. in the r -ecerit past has takem sever-al measur-es 'to 

- t-F-dom e-:) ,f par-ticipation -to persons with disabilities in all ,  ,allow f _, e: 

VNI?klks of 	 enabling provisions, has today incr,easrzA the 

Of:  per:~,~ --.)ns, with disabilities to education, employment, 

,,,-.ultur- al and Political life. 

Person ,.,, with disabilities have giver) evidence to the world of their 

Lz,,tent 	 by m;.~,zningfully contributing to t1he f ield r_L-frt, 

cultur- e, sci. ,-ence, 	 D'Lte;rature, technology, man a., -,lemei -i t-, 	d 

.kewise. In or- der,  Lr, pr ,,)L ,~ rt the interests of this vulner,able 

sec.-tion, (.:3'ovt. Of' India u-i LJ­ie ycl.-:;-~it ,  1 977 bt-ought the pr-ovision of 

s r, v-rl~tion iri JoL,  ur,:, to 3'.'%, foi­  f-er-sons with disabilit-ies. 

The -Dr>r)c.)r , *!."t.ir)i'.I. -,.,!,e:r-~; of (~_:at 	;. ~ . ,.nh,.~,,kncement were assur- ed by way of 

ax:,i,,~ c,  r- d i r i , 

	

in 	 to persons with dis,.~,,billties 

vide O.M. No. 	 dated 20.,11.1989 of Department of 

Personne], and Tr- ainin ~q,~ 

It. is 	 ti:...i rriention that t-.he oppor-tunities of t-eservation in 

to posts in Group '~ D` arxi 'C' till and pr-omOtJA,.-)n 	1. , 

7 th  Febr -u,~,,ix-y 1996. Ther-eafter, the r,eservation in Job got extended 

to Gr-oup 0 and B services due to the passage of Disabili -Lies Act, 

1995. dep ~na-tfrienl_: of Personnel and Training, G,.ovt. of vjde 0j,J. 

No., '36035/7/95-L"~'SLt(SCT), dated 18.2.1997, notified this pr ,ovision, 

to persons with disabilities, as per- Sec. 33 of: 

ru::t, ESIL,  (ke 	28J:3.1998 r-evalidated tl.-)e list of 

jc),) ~,-. as 	un ,.Jer- '3)ec. 32, in Gr , oup A and B which 

	

"I and 	 by 	E.xper,t G.-,immittee in th;~.~~ C 

`G'~ 1.':)v*t.- of Indic-, in 1986. 

Th e pa s 	fD f D i S,  b i I 	 has also pr,ovi ,.Jed for- -to pt-omotion 

-to PC r-so n S w i t I-  i d b i f 	 ~f this Act states, " No 

j,--) r'orrjot:ion sh,nill be cltmie;d tr_i 	mer-ely on the gt ound of his 
I 
~dis- ability." Provisions of Lhis 9ec:LJc s 	 .)n are in force as th- 

k 

I 
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i,-irid B set-vices asPer the list of identified 

"stiPulates that 	
Jobs. Also, Sec.33, 

Every appropriate Government shall appoint in every 

establishment such Percentage Of vacancies riot loss than three 
Per cent for persons ot- class of' persons with disabilit y  of 
t,,jhich One Per cent each shall be reserved for Persons 
Suffering from 

blindness or 
IOJAJ visions; 

hearing iMPairmetyt,- 

1000motor disability or-  cerebral Palsy in the 
PO-'Sts identif ip d for each disability, 

Provided that the appropriate Government may,, having regard to 
'the type of work 1carried on in any department or ,  
z.~stablishriient, by t"'Otification Subject to such conditions, if 
any, as MaY be sPecified in Such notifir.--ati o  r), exempt any 
cestablishment from the provIsions of this S'ection." 

	

9 - 	1  t is pertinent to menti-,-)n that the reservation ff.Dr the disabled is 
provided horizontall.y which means that persons with disabilitie, 
k>e1c'.)nging to -S)C, ST 	

s 

I 

	

	 , OBC and G~eneral categories would be Placed 
un ,der these vertical. categories cis Per DOPT O.ri. 

N(D ­  36035/7/-9,5 
dated 18.2,1997. 

10. The retitioner's qr ~ievF  ,A  n C,  
i 	

n q 	
'El is. the Persons with disabilities are ,  

Probletil with regard to rpse e 
-V tir 

!(Ji -f f e r en t 	
on in PrOm()tion dUe to 2 

! I 	cornmu.nications issued by DOPT ( 	0~ s U 

	

.1.1 	
1 
T he' Petitioner Point ed out that 	

)n th s bJect of Pr-O otion, 
I 	I 
a) 	DOPT vide a Corrigendum dated 16.1.1998 in modification of sub 
Para (ii) Of O . M~ \~O ~ 1 	 3SC'3,5/7/95Estt(SCT) dated 18 .2.1997 states 
*that "The existing Policy of reservation of SC/STs including for 
tbe Physical ly Handicapped in promotion in 

all groups is aPPlicable t
'l 
 0 all grades and services, where the element 

of direct recruittrierit 
oes, not exceed 75 ,%. 

b) 	
Further that the UndPr SeCretary, DOPT offered a cl a  r i. f i cati o, 

I de letter No. 36035/1/98- Est t(Res) dated 10.3.1,999 to Deputy 
t:1-retary (Services), 

(~'Ovt- Of National Capital 'Territory of Delhi in 
the above corrigendurr, and state(,I thb'The existing policy 

of the 

'All 
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C~ se~rvation in promotion in al I .-,,Ir-c)ups would 1,-) ,s arplicable to all 

qrades arid services, where.: ~ it is I 	 led the element of . I 	 n voq_!(.'~), provic 

dir-ect recruitment does not exceed 75%. 
~ j 

c 	On -the basis of this clarif ication, Govt. of National Capital 
.11 

4  
! m- ritory of Delhi issued instructions -to all Heads of -the 

(D~r.artments vide letter -  No. F.19/18
*
/9E;/S'III/9S2 dated 4.5.99 

forwardinc -the copy of O,.M. No. 36025/03/97--Estt(Res), dated 4.7.97. .4 

C;6rrigendum No.. 36035/95 --Estt(SCT) dated 16.1.1998 and, O.M. No. 

34"(j2S/03/97-E-stt(Re,,~,,) dated 24.6.98. 

I 	An Fxe(.:,utJ've Order cannot be interpretc-A differently by way of 

and Training vide letter No. 36035/1/98 --Estt(Res), C 

CAN-A-ed 10.3.1999, is in contravention of the Corrigendum issued in 

MC 
I 
 dification of DOPT O.M. No,I 36035/7/95--Estt(SCT), dated 1.6,,1.J_99 ,,'.1,. 

14 . The respondent No.1, vide letter Nk.:). F. 19/18/98/S.Ill/2616, dated 

- 	
I 

.19.7-99 submitted that a clarification was -~',ouqht from IDOPT whether ,  

r q ervation to -the disabled is given in Group C and 0 posts as per-

C)O :1  T O.M., No. 36C,'3,1'_,./1/8,9Estt(SCT) dated 20.11.89 yet in the light 

of Indra Sawhne.y Case reservation carinot be givc-u -1 in promotion 

Faa-:'kef it of reservation in promotior-1 is avaiable to SCI and ST 

ca egories in which 	Amendment was made -to the Constitution 

anli thus is applicable upto the lowest run< .1 of Group p, posts,.. 

15. Haym ,.*..,  perused the material on record and Uron hearing the parties 

at length and upon perusal of the relevant Sections of -the 

Dikabilities Act and Govt. orders issued time to tirrie reg,,ardinq 

re pervation in recruitment and t.-)romotion for ,  persons with I 

di. abilities. It is observed t-,hat -the reservation for persons with 

li ties is limited to Group C & 0 posts only in so far as 

pr motion is concerned. It is also a fact that yet, no person with 

-~ iSabilitY Upon having, necessary exrerience and qualification can 

be ;
~ denied promotion to next hiq 	 rp . her grade in any group of servi- 

thds acceded that Persons with disabilities can hold 1--)os -t in Group 
A B services also as a list of 416 jobs have been defined to be 

i  ̀ x '?11'~ by such Pers:.ons as notif ied by -the Department of Personnel and 

Training, Governmt-~mt of India, vide O.M. No. 36035/6/84-Estt(SC'F)/ 
C  A a Pd 28.2.19.86 ~ 
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Therefore, the fact that persons with disabilities are capable of 

ho 1 di n q i den ti f ied posts in al I t he Groups A,, B., C & D i n vari ous 

. services is fully established. In light of these facts and 

Provisions of the 	Act, followin.,-.), directions are issued, 

A eve 	 'ovt. shall, appoint a 	Section 33 provides thL 	­ ry appropriate G 
'ablishment SUC~h pk:-_, rc-enta ,  e of vacancies not less than Irl every ~~_st 

tViree per cent for Persons or cla: ~:;,s of Persons with di: ~s'.ability. The 

r"eservation is not subjec_: -ted to mode of appointment 1 ~,jhether it is 

through direct recruitment promotion selection etc. Therefore not 

pr- (-,)vidinq r-eservation in promotion in any group of posts would 

tantamount to depriving persons with disabilities the right of 

r-eservation or) that number-  of posts on which appointments are made 

throu< gh method of promotion. This is in contravention of letter -  and 

-z- spirit of Section 33 of Persons with Disabilities Act, physically 

handicapped is admissible in Group A &, B Promotional posts where * the 

element of direct recruitment does not exceed 75% DOPT in its 

response to this, vide letter -  dated L0.3.1':;'1)9, informed that the 

':benefit of reservation in promotion to physically handicr -,ipped i 

,candidates is given within Group D, f rom Group D to C and within 

,(..'iroup C only, on identified posts only,. Based on this, the. Govt. of 

N,ational Capital Territory of Delhi issued instructions to all. 

dep;_-,rtments. 

Based on the record available, C"hief Cc-)mmissione.r, Disabilities 

:csumrrioned parties for -the hearing on 13.10.1.999. The complainant 

authorized Dr.. Anil AneJa tosubmit his views before the Chief 

Clommi ssi one r, Disabilities, on his behalf, who made following 
.1 
u b m i i 

'As per Sec. 33 of the Disabilities ACt, every app[ ,opj-i,_i.te Govt. 

Shall appoint in every establishment-  not less than Y~ for persons 
1 ~ 	~ 

yith 'disabilities on identified posts. The respondents denial of 
. I r, eservation it,  Promotion is in violation of Sec.33. He also pointed 

out that sinc;e DOF-IT vide its O.M. dated 18.2-1.997 announced 

6xtension of reservation % in recruitment to Group A & B Posts -for the 

I li ~­'a'bledl  it would be logical to extend reservation in promotion to 
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14. 

b) 

er ~­,,ons with disabilities in Group A and B Posts simply because now 
'they could be recruited on group a and B identified posts, 

G':)vt. by issuing a Corr igendum dated 16.1.98, took the right step in 

1 Ohe direction of proper implementation of Sec. 33 of the 

Disabilities Act. In doing so, the element of 3% reservation would 

truly maintained, 

Reservation under Sec. 33 in; related to the mode of appointment. 

Iferefore, the element of M reservation is, to be maintained in an 

oi~­ ganization using both, the modes of recruitment viz. direct 
rocruitment as well , as promotion. 

jdl ~ e respondent no.2 submitted the following 

	

aj. 	The intention of DOPT while issuing the corrige-ndum dated 

16.1-1-998 to an O-M dated 18.2-1997 was not to make any change in 

-tl'!,e Policy of the Govt. Reservatioll. Therefore Clause 2 of OM No. 
36035/7/95(SCT) Dt. 18.2.97 which reads as under 

"'In the cases where the percentage of 'Posts filled by Direct 
Recruitmerit is *75% or more, no reservation will be pirc) -vided 

for any category including the Physically handicapped while 

If Ming up the posts by Promotion." 

Citravines the .  provision of Section 33 as it deprives the pers=-., 

i with disabilities the right to appointment wherever Percentage Of 

POK which have been filled by direct recruitmejI is 75% or-  more., 
Tdrefore, it is set aside, 

1  lha:s been observed that establishment 

	

1ti 	 in Govt. and Public Sector 
Usi both Promot ion an d d i rect rec ru i tment. met hod f o r f i 11 ing up 

	

~ 	I 
ajanc

m various groups Certain percentage of vacancies are ies i 

through promotion and certain percentage through direll 

re 8ruitment. It may be clarif ied to all Govt. Public. Section, 

	

~ 	1 
1 

~ i 
Y1 'ertakings and autonomous bodies, -that the 3% appoin'tments, un der 

l
klj circumstances, must be f illed UP by candidates with 

Jobilities, Where it is not Possible! to ensure 3% reservation in 

	

1 	1  
one Particular mode such as promotion then, the total. numL,er of 

which are f illed through direct rl ~ cruitment by doing so, 
hil element of 3% reservation would be ultimately achieved. I 
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in order to maintain element of reserving at least 3% 

ppsts in every establishment, for persons with disabilities, it is 

necessary that irrespective Of method of 
appointment such as direc 

1 	 30-6 
I go] 

'uitment, promotionetc, the provision of reservation up to 3 

at 
I 
 I least for persons with disabilities, as per Sec 33 Of the 

Disabilities Act, is maintained in letter and spirit by all the 

eStablishments covered under the Act. 

C") 	Ii order to remove the existing ambiguity and. doubts, as have been 

court in this case and -oug[lt Out during the hearing before thc 

other similar cases, clear instructions to all Ministries and 

-
that a person with disability Departments must be issued to ensure 

i not denied promotion upon having necessary experience, 

yalification or upon qualifying the selection test merely oil 

gtounds of disability. 	

le n e) 	Iue d) 	Fy rthe,% r t hat i f at,  of f icer can riot be promo -ed to ti , 	Xt Post C 

t the nature of job being such that its functions cannot be 

pprformed by an officer due to his disability, under such 

carci.,!mstances., the officer should be posted on promotion on such a 

j9b whose functions can be performed by the disabled officer
-  and the 

post should be ,.,~~quiva.lent -to the post which -the officer.  would have 

er Sec. ,47 of the 
been promoted to.. This protections is pi-ovided und 
Pprsons with Disabilities Act. 

Dated ~24.12.1999 	 sd/- Illegible New D6 
i 
 Thi 	 (B.L.Sharma) 

Chief Comiission(_--t-  of Disabilities. 
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Annexure-IX 

CENTRAL ADMINISTRATIE TRIBUNAL 

PRINCIPAL BENCH 

Faridkot House 
Copernicun Marg, 

New Delhi - 110 001 

From 
The hedistrar, 
Centhal Administrative tribunal. 
Pripoi0al Bench, New Delhi. 

fo 
136. S.K.Rungta, General Secretary, N.F.B., 
Q-21, Sang Tarashan Chowk, Paharganj, New Delhi. 

Mt. Jasmina Ahmed, Counsel for the Responents 
6+41, Kavari Appartments, Pusa Campus, 
Aw Delhi-12. 

Sh. V.S.R. Krishna, Counsel for the Respondent No.3, 
CPT Bar Room, New Delhi. 

ReJOINa. O.A. 1S07/99 

Nationlal Federation of Blind 	Applicant 

Govl"- . Jf NCT Delhi & Ors. 	Respondent 

Sid 

11 1 am directed to forward herewith a copy of ju(Jgment/ordet -  dated 

is. .1000 passed by this Tribunal in the above mentioned case for 
r 	:~ 

infor"ation and necessary action, if any. 

I Olease acknowledge the receipt, 

YoQrsqfaithfully, 

Sd/- 

(SECTION OFFICER) 
judicial 

for Registrar 
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0 R D E R 

Ddlhi this the lath  day of auly, 2000 

WE MR. S.R. ADIGE, VICE CHAIRMAN (A) 

MR. KULDIP SINGH, MEMBER (j) 

National Federation of Blind 

A 
gistered under Societies Registration Act, 

through its General Secretary, 
81 ri 	Runqt,,~t, having its office at 2721., 
,.ng Tarashan Chowk, New Delhi. 

Whri Inder Singh, TCT, 
I/o Late Shri Makhan Singh, 
1818, Sher Singh Bazar, 
Kotla Mubarakpur, 

~IrNew Delhi 
......... Applicants, 

ocate Shri S.K.Rungta) 

-versus- 

T Govt. of Delhi, 
rough Secretary Educaiton, 
d Secretariat, 
WE 

T govt. of Delhi 
rough Secretary Services, 
d Secretariat, Delhi. 

ion of India 
rough Secretary Personnel 
rth Block, New Delhi. 

......... Respondents 

te Ms. Jasmine Ahmed for R-1 &. R-2, Shri V.S.P- Krishna for F,,-3) 

0  R  Q E  R 

Mr. 'S.P.Adige, VC (A) 

Z icp~,'nts immon respondents datpd 14.1.199 (Annexure-r-A) and seek 

qua-WhUg of all orders not continuing reservation to persons with 

disabilities in promotion from TCT to PGT/Lecturers to the exr-e)nt of 3 

~Aistrib uted to the extent of 1% .... persons with visual. impairment, hearing 

impairment, and persons with locomotoridabilities in terms of Section 

333 	he persons with Disabilities (Equal Opportunities, Full Participation 

& Pr~ Action of Rights) Act, 1995. 

2 	Jard both sides. 

3. 	-rl 'I'S issue was examinred inter 	is Case No. 37/99 Mr J. L. Kau I 

rt~ , ' ices III Deptt., Govt. of NCT of Delhi (Respondent 	and Deptt. Vs Se I- 

New !  

HON 

HON 

(By 

I . 

3. 

(By 
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)1i r tP sxine,~ l & training GOI (Respondent No.2) it) the court of the Chief q, 

	

i~ 	I 
dsl,oner -fair Disabilities. By his judgment 8, order dated 24.12.99 he 

i ihter alia thus 

""'Therefore, in order to maintain element of reserving at 

least 3% posts in every establishment, for persons with 

disabilities, it is necessary that irrespective of me -thod-  of 

,-,i.ppointment such as direct recruitmerit, promotion etc. , the 

provision of reser vati(_-)n UP to 3% at least 'for persons with 

disabilities, as per sec. 33 of the Disabilities Act, is 

maintained in letter and spirit by all the establishments 

covered under the Act.'' 

at ions have also been issued in the judgmen t& order to those 

~~,)nd, nts to issue-,  clear directions to all Ministries & Deptts in this 

4. 	Nlthinq has been shown to us to establish that respondent 
Org 'Alations are outside the purview of the Act. 

S. 	ction 63(2) of the Disabilities Act lays down that every 
proc.Oed ng before,  the Chief Collimissiotier/CotTimi ~--, sir:)ne~r shall be -a judicial 
proic 	ing within the meaning of sections 193 & 228 IPC and 'the Chief 

Comm! sqi one r/Commi ssi one r/Competent Authority shall be deemed to be aa 
civil gourr for the purpose of Section 195 and Chapter XXVI cr., p.c. 1 :  

IN view of the above, the aforesaid judgment and order dated 11 

24.112199 is a valid order. 

 

judd

411  thing has been shown to us to establish 4,- hat -the aforesaid 
ial order dated 24.12 ~ 1999 has been stayed, modified i set aside by 

a Co( A of competent jurisdiction. It is therefore binding qn the 

respdndents in the present CA, who were a1so respondents in Case,  No.937 of 
.19991 

Th,lis CA is therefore,.... disposed of with a direction to respondent-s to 
cons ,  ~J K-- 1 :  LAR-11 claim of applicants for providing reservation in promotions 
i`rom TGI.,'s to PG-F/Lecturer' to the extent of 3% distributed to the extent of 

SAW persons with visual impairment, bearing impairment and 

	

I 	~ f 

IOWA& disabilities, in terms of the 	and order c-lateed 24.12 ~ 1 1319 
in ajar' entioned case No. 937/99 and pass a0propriaterders in this 

	

regar!L' 

	

accordance with law, '-Ules and instructions as e.xpeditiously as 

A 

Of 

Comi 
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IN THE CENTRAL ADM] NisTRATIV ETRIBUNAL GUWAHATI BENCH 
AT G"UWAHATj 

ORIGINAL APPLICATION NO. 369 2001 

Shri Rajani Kalita 

Smti Swapna Bhattacharjee 

Shri Rakesh Biswas 

Shri Deben Deka 

cu~ B'_ "ich 	 APPLICANT 

-VERSUS- 

The Union of India, 

Through the Secretary to Govt. of India, 

Ministry of Finance, New Delhi, 

The Chief Coin missioner Of Income Tax, 

Sailda Commercial Complex., 

Sreenagar, G.S. Road, Guwahati — 5 

Addl. Commissioner of Income Tax. Hqrs. 

Office of the Chief Commissioner of Income 

Tax Saikia Commercial Complex, 

Sreenagar, G.S. Road, Guwahati -- 5 

.....RESPONDENTS 

Written Statement for and oil behalf of the respondents above mentioned, 

The above named respondents most humbly beg to state as follows: - 

I 	That with regards to the statements made in para I of the application the 

respondents would WX to SLibrilit that the respondents are following the 

directions and are implementing the policy of reservation for the pllysicall ~ 

handicapped persons in prornotions as laid down by the Govt. of India. Thal 

the two physically handicapped officials Shri Rajani Kalita., UDC and S111- 1 

Deben Deka, Tax Assistants (pre-restructured grade) were duly considered 

by the Respondent No. 2and then- names were placed before Departmental 

Proul0t)011 Committee 66r consideration 61' their case for promotion to 1:11c ,  

next higher grade (Sr. Tax Assistant) and 1hey were pronloted to Ihe ncfxt 

higher grade i.e. Sr. Tax Assistant (post — restructured grade) vide serial Nos. 

101 and 62 respectively by the order of respondent No. 2 as annexed in 

Annexure No. -- 11 ofthe O.A. 

It is pertinent to incillion here that Shri Kalita and Shn Deka joined oil 

promotion as SeniorTax Assistant oil 23/07/2001 
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That the case of Smti Swapna Bliattacliarjee, UDC for promotion to the post 

of Inspector of Income tax is under active consideration of the Respondent 

No. 2. 

That as fai-  as Shri Rakesh Biswas, UDC is concerned he was recruited to the 

post of UDC by Staff selection Commission and not as a physically 

handicapped candidate. That is lie' was recruited against the quota for the 

OBC (i.e. Other Backward Class). In this context a copy of the SSC , s letter 

dated 28/10/1997 is enclosed herewith. 

Xerox of the letter dt. 28/10/97 is annexed & marked as ANNEWRE — 1. 

That as regards para 3 of the application the respondents would like to state 

that applicant No. I and 4 got their promotion to next higher post in July 

2001 when following restructuring, vacancies in the grades of Sr. Tax 

Assistant and Inspector of Income-tax arose in June 2001 when new posts 

were sanctioned by the Board (CBDT) and guidelines to fill up the vacancies 

posts were issued by the board. As such applicant no. I and 4 have no cause 

to appear before this Hon'ble Tribunal. The case of applicant No. 2 viz. Smti 

Swapria Bhattacharjee, UDC for promotion to the post of Inspector ol 

Income tax is under active consideration of the respondent No. 2. Moreover, 

I the process of prornotion is still on. As such applicant no. 2 has filed a 

prernature O.A. . As far as applicant no. 3 is concerned, he was not recruited 

under the quota of physically handicapped person. He was recruited against 

the quota for the OBC. Annexure — I of this w/s is ample proof of the same. 

As such the case of all the four applicants cannot be joined together in the 

same application for the same relief. Thus the O.A. fails due to misjoinder ot 

the parties. 

That as regards to para 4.1 the respondents would like to statel fliat not all 

the applicants were recruited under the physically handicapped category. 

Applicant no. 3 was recruited under the quota of OBC category. 

That as regard to para 4.2 the respondents would like to pray the permission 

to the applicants to move this Hon'ble Tribunal under tile same application 

should not be given. That is so because firstly applicant no. 3 was not 

recruited under the physically Handicapped quota like the other applicants. 
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Secondly the applicants no. I and 4 got their promotion to the next higher 

grade on the basis of their representation dated 13/11/2000 and 03/11/2000. 

only in the month of July 2001 when the posts were created after the post 

restructured grade. As far as applicant no. 2 is concerned her case is under 

active consideration for promotion to the post of Inspector of Income tax. 

That as regard to para 4.3 the respondents would like to state that they are 

matters of records as far as applicants 1, 2 and 4 are concerned. Any 

averments contrary to records are denied. But as far as applicant no. 3 is 

concerned, he was not recruited under the quota for physically handicapped. 

Rather he was recruited under the quota of OBC. 

That as regard to para 4.4 the respondents would like to state that as regards 

eligibility, only the applicants no. 2 & 4 who qualified in the departmental 

examination for inspectors in the years 2000 and 1999 respectively, hence 

acquired the eligibility for consideration f6i promotion to thi e grade of 

inspector of Income — tax. The other two applicants i.e. no. I and 3 have not 

qualified in the departmental examination for inspectors. 

&&;%~_6 ~w prp" -),' Off~t 5,f~-t a-,OL 

That as regards para 4.5 the respondents would like to state that the 

representations dated 13/11/2000 and 3/1 't'Y2000 of the two physically 

handicapped officials, applicant no. I and 4 viz. Shri Rajani Kalita, UDC and 

Shri Deben Deka * Tax Assistant (pre-restructured grade) were duly 

considered by the Respondent No. 2 and their names were placed before the 

Departmental Promotion Committee for consideration of their cases for 

prornotion to the next higher grade (Sr. Tax Assistant) and they were 

prornoted to the next higher grade i.e. Sr. Tax Assistant ( post- restructured 

grade) vide SL No. 101 & 62 respectively by the order of the respondent No. 

2 as seen in Annexure — 11 of the O.A. Both Shri kalita and Deka joined on 
a j- Z6 7. 2. cot ^.0 S P ae-k vj-~j 

promotion as Sr. Tax Assistant on 23/7/2001 They have filed this application 

after joining in then-  respective promoted posts. The case of Sint]. Swapna 

Bbattacharjee, UDC for prornotion to the post of Inspector of Income Tax is 
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under active consideration of the respondent No. 2. The promotion process 

began in June 2001 and is still going oil. As such the applicants have 

contravened tile official propriety and discipline, as enunciated in Govt. of 

India's decision No. I I below Rule 3 of the CCS (Conduct) Rules, 1964. 

8. That as regards to para 4.6 the respondents would like to state that the 

applicants 1,2,3 and 4 in their O.A have filed before the Respondent No. 2 

the under mentioned representation which are annexed at Annexure IV series 

of he O.A. Sri Rjani Kalita, UDC filed his representation dt. 13/11/2000 for 

promotion to  the next grade/post. Srnti Swapna Bhattacharjee, UDC filed her 

representation dt. 30/05/2001 for promotion to the grade of Inspector. Shri 

Rakesh Biswas, UDC filed his representation dt. 19/10/2000 for looking into 

tile matter/circulars regarding reservation for the physically handicapped in 

promotion. Shri Deben Deka then Tax Assistant filed his representation DT. 

03/11/2000 for promotion to the next grade/post. 

It is pertinent to mention here that when the aforesaid applicants filed 

the said representations to the respondents No. 2, there was no vacancy for, 

ptomotion either In the post of Sr. Tax assistant (their next higher grade) oi -

in the gra4e oftnspoctot of Income tax. Hence, the question of disposing off 

their tepresentation 4t that point of time did not arise at all. Following 

restructuring of the department, vacancies in the above grades of Sr. Tax 

Assistant and Inspector of Income —tax arose only in June, 2001 when new 

posts were sanctioned by the Board (CBDT) and guidelines to fill up the 

vacancies/posts were issued by the Board. Tile letter F.N. 48/1/2001- 

AP/DOMS in annexed with this w/s. And accordingly the promotion process 

to fill up the vacancies was started only in July 2001. And the first lot of 

i prornotion orders in the grades of Sr. Tax Assistant (131 Nos.) and Inspectors 

of Income Tax (40 nos.) were passed by the respondent No. 2 oil 23/7/1001 

and 13/07/2001 respectively as showii in Annexure — I and Annexure III of 

the O.A. That the said representations dated 13/11/2000and 3/11/2000of the 

I 	- i Rajani Kalita, UDC and Shri two physically handicapped officials Shi 	I 

Deben Deka, Tax Assistants (pre-restructured grade) were duly considered 

by the Respondent No. 2and their narnes were placed before Departmental 
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Promotion Committee for consideration of their case for promotion to the I 

next higher grade (Sr. Tax Assistant).and they were promoted to the next 

higher grade i.e. Sr. Tax Assistant (post — restructured grade) vide serial Nos. 

101 and 62 respectively by the order of respondent No. 2 as annexed in 

Annexure No. — 11 of the O.A. Both Shri Kalita and Shri Deka joined oil 

O,I^A 9-6 - 07-  9- dz  I ^1-4-P ac)~vLl-v 
promotion as Sr. Tax Assistant on 23/07/2001 A  The representation dated 

30/05/2001 of tile physically handicapped official Smti Swapna 

Bhattacharjee, UDC for promotion to the post of Inspector of Income tax is 

under active consideration of tile Respondent No. 2.AS regards the 

representation-dated 19/10/2000 of Applicant nO. 3 Viz. Shri Rakesh Biswas, 

UDC for looking into his case for promotion against the quota for physically 

handicapped, it is mentioned here that said Sri Biswas was recruited to the 

post of UDC by the Staff Selection Commission not as a physically 

handicapped candidate i.e. not against the quota meant for the physically 

handicapped, but was recruited against the quota for the OBC (i.e. Other 

Backward Class). In this context the copyof SSC's letter dated 29/10/1997 is 

enclosed herewith as Annexure — 1. Hence the said represerktatioli dated 

WtO/2000 of Shri Bi9was has got no basis or merit whatsoevei. Thus Shri 

Biswas not being '~ rectuitict 'under P.H. quota cannot be a party/applicant 

in this O.A. before this Hon'ble Tribunal. However, his case for promotion to 

the next higher grade (i.e. Sr. tax Assistant) as a general Category Candidate 

against tile Unreserved quota (there being no quota for the OBC in 

prornotion) will be considered in due course, along with other eligible 

qualified General candidates, when ]]is turn, oil tile basis of his inter-se 

seniority in tile feeder grade, cornes. 

Xerox of the letter F.NO.48/i/2001-AP/DOMS is annexed herewith and the 

same is marked as ANNEXURE - 11 

That as regards para 4.7, these are matters of records. 

That as regards para 4.8 the respondents would like to state that total 

reservation for the physically handicapped in prornotion is only 3% of 

vacancies - @ 1% for each category of orthopadically handicapped, visually 

handicapped and hearing handicapped (deaf and dumb). 
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That as regards para 4.9 the respondents would like to submits that they are 

matters of records and the respondents deny any aven -nents from records. 

That with regard to para 4.10 and 4.11 the respondents would like to submit 

that the said representations dated 13/11/200 and 3/11/200 of the two 

physically handicapped officials Shri RaJani Kalita, UDC and Shri Deben 

Deka, Tax Assistants (pre-restructured grade) were duly considered by the 

Respondent No. 2 and their narnes were placed before Departmental 

Promotion Committee for consideration of their case for promotion to the 

next higher grade (Sr. Tax Assistant) and they were promoted to the next 

higher grade i.e. Sr. Tax Assistant (post — restructured grade) vide serial Nos. 

101 and 62 respectively by the order of respondent No. 2 as annexed in 

Annexure No. — 11 of the O.A. Both Shri Kalita and Shri Deka joined on 

promotion as Sr. Tax Assistant on 23/07/2001 /Jhe representation dated 

30/05/2001 of tile physically handicapped official Smti Swapna 

Bhattacharjee, UDC for promotion to the post of Inspector of Income tax is 

under active consideration of tile Respondent No. 2. 	regards the 

representation-dated 19/10/2000 of Applicant nO. 3 Viz. Shri Rakesh Biswas, 

UDC for looking into his case for promotion against the quota for physically 

handicapped, it is mentioned here that said Sri Biswas was recruited to the 

post of UDC by the Staff Selection Commission not as a physically 

handicapped candidate i.e. not against the quota rneant for the physically 

handicapped, but was recruited against the quota for the OBC (i.e. Other 

Backward Class). In this context the copy f SSC's letter dated 28/10/1997 is 

enclosed herewith as Annexure — 1. Hence the said representation dated 

19/10/2000 of Shri 131swas has got no basis or rnerit whatsoever. Thus Shri 

Biswas not being a recruitment under P.H. quota cannot be a party/applicant 

in this O.A. before this Hon'ble Tribunal. However, his case for prornotion to 

the next higher grade (i.e. Sr. tax Assistant) as a general Category Candidate 0 

against. the Unreserved quota (there being no quota for the OBC in 

p  -oi-notioii) will be considered in due course, along with other eligible i 



1011, 

	 'Y7-- 
-7- 	 e 

qualified General candidates, when his turn, on the basis of his inter-se 

seniority in the feeder grade, cornes. 

That with regard to para 4.12 the respondents would like to submit that 

barring the claim of Shri Rakesh Biswas, the claims of other three applicants 

namely Shri Rajani kalita, Smti Swapna Bhattacharjee and Shri Deben Deka 

for promotion to the grades of Office Superintendent/Inspector against quota 

for the Physically Handicapped as rnade out in the O.A. are under active 

consideration of the respondent No. 2 and are being examined with reference 

to the Recruitment Rules, Reservation Rules / Circulars and clarifications etc. 

That the facts mentioned in para 4.13 of the O.A. are matter of records. The 

respondents deny any averments from record. 

That with regard to para 4.14 the respondents would like to relies to the reply 

given in para 13 of this written statement. 

That with regards to para 5.1 these respondents would like to submit that 

barring the clairn of Shri Rakesh Biswas, the claims of other three applicants 

namely Shri Rajani kalita, Srnti Swapria Bliattacharjee and Shri Deben Deka 

for promotion to the grades of Office Superintendent/Inspector against quota 

for the Physically Handicapped as made out in the O.A. are under active 

consideration of the respondent No. 2 and are being examined with reference 

to the Recruitment Rules, Reservation Rules / Circulars and clarifications etc, 

That with regards to para 5.2 these respondents would like to submits that not 

all the applicants were appointed under the physically handicapped quota. 

Moreover the process of prornotion is going on which started in July 2001. 

Therefore filing of the O.A by the applicants is premature. 

That with regard to para 5.3 of the O.A. the respondents would like to submit 

that the total reservation for the physically handicapped in prornotion is only 

3% of vacancies - Ccv 1% for each category of orthopadically handicapped, 

visually handicapped and hearing handicapped (deaf and dumb). 

That with regards to para 5.4 and 5.5 the respondents would like to relies on 

para 17 of this written staternent. 

That with regards to para 6 the respondents would tike to submit that the 

applicants have not exhausted all the departmental / official channels to 
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redress their grievances before taking recourse to file the instant O.A. before 

this Hon'ble Tribunal and are therefore caught by the limitations under 

Section 20 of the Administrative tribunal Act, 1985. 

That in reply to para 8.1 of the O.A. the respondents would like to submit 

that the policy of 3% reservations in promotion for physically handicapped is 

being followed. 

That in reply to para 8.2 of the O.A. the respondents would like to rely on the 

reply given in para 9, 13 and on the fact that the representation dated 

30.5.2001 of the Applicant No. 2 the other three applicants' representations 

addressed to the Respondent No. 2 were not for their promotion to the grades 

as mentioned in the O.A. As regards eligibility, only applicants 2 and 4 who 

qualified in the departmental examination for Inspectors in the years 2000 

and 1999 respectively have acquired the eligibility for consideration for 

prornotion to the grade of Inspector of Income-tax. The other two applicant s 

no. I and 3 have not qualified in the departmental examination for 

Inspectors. Hence they are not eligible for promotion to the post of Inspector 

of Income Tax. 

That with regards to para 8.3 the respondents would like to submit that the 

applicants have filed a premature application before this Hon'ble Tribunal. 

That with regard to para 9 of the O.A. the respondents would like to submit 

that barring the claim of Shri Rakesh Biswas, the claims of other three 

applicants namely Shri Rajani kalita, Sinti Swapna Bhattacharjee and Shri 

Deben Deka for promotion to the grades of Office Superintendent/Inspector 

against quota for the Physically Handicapped as made out in the O.A. are 

under active consideration of the respondent No. 2 and are being examined 

with reference to the Recruitment Rules, Reservation Rul es / Circulars and 

- clarifications etc. 
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VERIFICATION 

1, Shri ... 
C)P D..L.E. N  ..... ii./N,. ... 	 .... 	 .. 	 .. 	 ... 

being authorized do hereby solemnly affirm and declare that the statements made in 

this Written Statement are true to my knowledge and information and I have not 

suppressed any material fact. 

And I sign this verification on this3-A day of January 2002, at Guwahati. 

DECLARANT 

jold rmr,; - 	 le-toy" 
GIC. t; ,. GAij C,: 
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SLB/16/004 

SLB/15/005 J1_/  

SLB/15/006 y-z- 

SLB/14/012 

SLB/~ 6/024 

SLB/16/025 

SLB/16/027 

SLB/14/027 

SLB/16/031 

Contd ..2. 
~ Oft ftbTw/am RRM) 

(Regional, Director/Under Secretary) 

tqm #M 
Embossed Seal 

-0 ~-  



	

-MS. SHIM DEY 	(OBC) 4210225 	~i LB/ 14/ 1 033 

	

SRI DIPTA RANJAN DAS(SC) 4211144 	SLB/14/036 

CHALIANG R MARAK~ ST) 	451035'8 	SLB/16/037 24- 2-9""  

	

NARAYAN DAS 	(SC) 	4210762 	SLB/~4/041 g.~ ,z 

SUIT HAZARIKA 	(SC) 4211106 	8LB/14/066 

0 T id'ossiers 	17. 	In Words :'17. 
oFig' -e 	SE I VENTEEN. 

_LE.GICNAL bloc  ~(NER). 

egional I Direc(or Vy E") I I'f ~ '. Gtatf selection Comlni-'1 ~2 ' 

C3 ovc,  Of hid" 
G11; wahad. 

I 
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iVLD 
F.NO. 48/1/200 1 - AP/DO -VI S/ I 
GOVERNMENT OF INDIA 
MEY[STRY OF FINANCE 

DEPARTMENT OF REVENUE 
CENTRAL BOARD OF DIRECT TAXES 

ORATE OF ORGANISATION AND  MANGEM ENT 
IT 	 oer 91 \0%\,  

Dated 

To 
All the hief Corn~rdssioners of Income Tax/Directors General dfIncome Tax 
All the Ca re ontrol Authorities in the Income Tax Deparimen,t 

Subj,ect: 	Filling up'of posts in Group "B', 'C' & 'D' consequent to, ~ 

restructuring plan approved by the Union Cabin et—instructions- reg. 

'Sir, 

The 
. 
Union Cabinet had approved the Restructuring Plan in its meetings held on 31.08.2000. 

1 

conveyed vid ~, Cabinet Secretariat's U.0. No.29/CN1j2000(I) dated 4..09.2000. The Board 

vised sanctioned vide F.No. A-1 1013/3/98-Ad.Vll dated 24.10.2000. had notified the re 

strength at different levels in the .  Income Tax Department with the concurrence of,the 

Department of Expenditure vide their diary No. F-9708/JS (Per.)/2060 dated 20.10.2000. In 

.continuation to the aforesaid, the region-wise allocation of the pos t s at ilifferent levels has 

also been decided by the Board, as per F.No. 11013/3/98-Ad.Vll datedl  30.j ! .2001. 

led instructions regarding the manner of filling .  up of he vacancies in various 

1 0 cadres of Gro,up ­ 13', 'C* & *D' are as per Annexure **,,\" (Pages 1 231) enct sed herewith. 

ion The meeting of the Departmental Promotion 
. 
'ornirr:iittee for the purpose of promot i  

to. the cadre of the Income Tax Officers (ITO) should be held on the isame.:date. i.e., 18"' June 

2001 by all the cadre-controlling authorities. The concerned cadre-control 
, 

ling authorities are 

req uested toladvise the Chairman of the Departmental Promotion Committees to ensure that 

the minutes are also signed on I 8 h  June 200 1 itself. 



. ............ 1-111111[1~ 

G; 

1'cated, in the,enciosed trijent at all le\ els L's 11 ~ L 
sol vacancies earmarked for direct recri, i -availabillt\' 

-A" and anv o ther vacanCv which cannot be i7
i lled up on account of non 

Annexure 	
ould be reporte6 to I 'Ms o ffice for appropriate 

of eligible  candidates or any other reasons sh 

action b~ 15"' July. 2001. 

is  - s, s  'es with the approval Of 
the Chairman. Central Board ol'Direct Taxes. 

5. 	Vh I u 

Yours faithfully. 

(Dr, DHEER,,U BHATNAGAR) 
, Deputy Director 

C-6py  forwarded for information to: 

I . PPS to Cha ~rrnan (DT) and Members. CBDT. 

I  All Joint Secretaries in the CBDT. 

3. All &rector ~ of Income Tax attached ,vith the Board. 

Conyener, implementation Cell. 
- 5 
	~dent, IRS Association. 

6 	Or 'dent. I.T.G.S.F. ey 
General. I.T.E.F. 7. S e ~-, te t ary 

~\11 sections in the Board. 
I 	~ 	

I 9. . Gua-rd File. 



Explanatory Note on OA No.369/2001 - Shri Rajani Kalita & Ors. 

- Vs - UOI & Ors. in addition to the Written Statement. 

5.4 	- In the Ist lot 40-promotions  were made to the grade of Inspector 

against the vacancies for the recruitment year 2000-01, and ftnther more promotions 

(nearly 50) are yet to be made against the vacancies for the same recruitment year. 

The applicants wants to mean that since as per DOPT's OM dated 

4.7.1997, 3- Slots (Point No. 1, 34 & 67), based on 3% reservation, 'in a cycle of 

100-vacancies for promotion are , earmarked for the PH and since 40-promotions to the 

grade of Inspector have already been made, two PH candidates should have been 

, promoted against the slots Nos. 1 &  34 which are within the cycle of 40-promotions. 

In this context, it is mentioned here that as per extant rules, promotions 

are to be made chronologically Erom the panel of candidates drawn by the DPC and the 

panel is prepared as per the guiding principles of the general seniority, i.e., panel is 

prepared as per gradings  of the DPC vis-a-vis inter-se-seniod!y  of the candidates 

(General, PK SUST candidates) in the lower grade (i.e. feeder grades). 

As per the guiding principles of the general seniority, the empanelled PH 

candidates, as per quota of reservation, so'promoted is to be shown as utilised *in the 

Vacancy Register against the slots/points earmarked for,the PK as is also the procedure 

and done in the case of SOST candidates. Earmarking of the slots for the PH in the 

'Vacancy Register in the cycle of 100 vacancies does not mean  that the names of the PH 

candidates so selected and empanelled for promotion should be at the serial 1, 34 & 67 

in the select panel and they should be promoted accordingly. The material poin  is 

whether the number of PH candidates, according to the quota of reservation for them, 

have been selected and empanelled for promotion, or not. And after their promotion, they 

Contd.. M.. 
--------------- 



(Page - 2) 

will be shown against the slots point no. 1, 34 & 67) in the Vacangy R Mister  only. 

The two, qualified applicants applicant No. 2 & 4 are pretty juniors and hence they 

cannot expect their names at S1. 1 & 34 in'the select panel, and cannot expect promotion 

accordingly. 

Para 4.6 of OA  & W.S.  Para  -  8: 

In view of the facts, their contention that - bei!@g deprived 

their legitimate promotions due to non-application of reservation for the PH 

category, tha submitted' representations to the Respondent .  pp3jgg for 

consideration of their promotion as per declared  R0119  of reservation for the PIFVt 

does not hold good and is misleading andnot at all tenable, in as much as the question of 

their "being deprived" at that point of time did not arise at all as because the 

promotions to the various grades, on cadre restructuring, took place (in July, 2001) much 

after the submission of their aforesaid representations to the Respondent No. 2. 

. . General: 

As regards application of reservation for the PH @ 3% of 

vacancies, some clarifications are required on certain points of doubt/confusion. the 

Respondent No. 2 has already Nritten letters to the Board for their clarifications on the 

points of doubt/confusion. The Respondent No. 2 is waiting for Board!s clarification, 

for considering the cases of the applicants for their promotion against the quota for the 

PH. 

Contd.. P/3.. 

4 
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The two letters dated OU1.2001 and 24.12.2001 of the 

Respondent No. 2, addressed to the Board, are enclosed herewith.  - 

Submitted this 3rd day of January, 2002 as above. 

(G. 

lissjo er of Income tax:ji Joint Commissioner of Income-tax 	Hance), 
x  

com 

issi ~1~r  of co  e  
for Chief commissioner of Income- X$  

Guwahati. 

CoA r;  
CD 
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GOVERNMENT OF INDIA 0 	 i (IVV/ 	OFFICE Oh I HE CHIEF COMMISSIONER OF INCOME TAX, GUWAHATi 	Ph. 0361 - 225106 
tw~"tul 	 Fax: 0361 - 225118 MPO.Umnt Yar 2001 	 Saikl ia Commercial Co I 	S 	ar, G, S. Road, Guw lom Tfjgeeng 	 ahati - 781 005 

F.No.E-12-8/Res' rvation/CC 	
/2.0  _0 I/  

&,overnber 08, 2001. 

TO 

The Deputy Secretwy (Ad.Vil), 
Central i  Board of rNrect Taxes, North Block, 
New D 

Ihi 

	1001. 

Sir, 
S61):- Reservation for the Physically handicapped 

in promotion Rgguest for clarification on certain ppints.  - 

InIfIgIL  re ~servation .  at 3% for the.  Physicatly handicapp,-d introduced under 
-77 and 30-12-80 was confined only  direct recruitrnent. .DOPT ~s Circula~s dated 04-11 

Subseguently,  Govt. of India emnded the benefit of reservation at 3 0//ol  in pio don also. 
ti  n 	 I Reserva o at 3% for the three cat~gories of physically handicapped persons [viz, - the 

visually handicappcd, the hcaring handicappcd (dcaf and dumb) andl the orthopacdic* 
handicapped at I% for each-g&~ e ry ~o-  -1  in Group 'C' and V posts filled _by promotion was 
.&st  Introduced 11undcr DOPT's OM No.36035/a/89-Estt.(SCT) datcd 2~41-1'980.  And the 
DOPTI s OM - No.36035/7/ 95-Estt.(SCT)) dated 18-02-1997 an'd OM No. 
3603 5,13/97-Estt.( Res) datc~ 04.07.1997 contain the procedures to be fqnow~d for effecting 
reservat ion for th 

I 
 physic ' handicapped in cases of promotion.  I 

2. 	S e doubts have arisen on certain confusing points which' require clarification. 
The points .  are asunder 

With the introduction of, "Post-based Roster".  in place of "Vacang-based 
40-Point Roster" for reservation of S0ST candidates in vrornoiion under  the 
DOPT's 01%4 No.3,6012/2/ 96-Estt. (Res.) ~ dated 02-07-1997,  a ~'onfusion has 
arisen as -egards the method of computation  of vacancies for reseivation for the 
physicaffy'handic-apped in -promotion.  Clarification is required as to - 

whether the 3%, reservation in Promotion for the physically handi6ap d is - 

	

	 I 	I 	I . 
pe 

vacancv-based"  [i.e., 3% of vacancies  in  a grade] OR "Post-bas'ed"  [i.e., 
3% 6~ the posft  in a grade], lik-e the reservation in the ~ase of SOST 
introduced under the DOPT's aforesaid circular date 02-07-1997 
(Post~b ascd Rostcr). 

and, if the 3 0,,o' reservation quota in promotion  for the physicalI),  hpdicapped 
I.:, 	. I is "V 	cy-kased" Li.e., 3% of vacancies], whether the toh~ vacan~ms for 

reserytion for the physically handicapped are to be Womp Croup-wisc 
in all Group 'C' and Group 'D' posts respectively and ifistribuied 
served vacancies to the identified posts  in all GroulD 'C' and 

. 
Group 

'D '  cadres  , as 'is the'procedure,  M' the case of direct recruitrhent  : OR  the 
vanca~cies to be reserved for the physically handicapped are tc be Worked out 
md~_Wise  separately for each grade.1post in Group 'C' and D' cadres. 

I(Contd. ... Page ... 2/-) 
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(0) whether the account of vacancies for the purpose of reservation for 
the physicaffy,4andicapped in Promotion should be maintained'on 
Y~4 No-car ba'shl*s separately for Group 'C' a~d 6 Q-Troup, 4D )  
posts/services and closed annual1v on the 31st December of each 
yLar OR a continuous account should be maintained. 

Th ~e post of I 	dor of Incolne-tivc  is identified'as fit to be manned / held 
by I only  the orgh opaedically h andicapped  officials available in the feeder 
grade, and not by other categories of the physically han' dicapped - such 
as, the Nisu& handicapped or the hearing handicappcdl (i.e., dcaf and 
duinb). That means, in the post of Inspector of ncome-ta ~x (tobe filled by 
prong  only 1% [NOT 3%] of vacancies/posts, as the case may be, arc 
to The kept for the - 	 I physicaliv handicap'ped (orthopaedicalty handicapped) 
only. In that case, it is not clear as to how 3% reservation in-promotion1or 
th physicall' 1  f InVerfor  0 1  . I y handicapped be effected in the Lvade o 

cluffieitiorn on I 
Me promobon to me grade of Inspector is under 
points r1aised above may kindly be communicated . 

ocess, Board's early 

Nk 

(ii) 

Yours faithfully, 

K. AAS) 

Wind NO-F,12' eservation/CCIT/GHY/2000-Ol/ U-3C 

6 Copy 'to The 1-hiderSecretmY ( V & L Central Board of Di 
North Blouk, New. Delhi - 110. 00 1, for informado 
actiOn. 

This has also reference to the Board's letter 
47/20011 -  V & L dated 30-10-2001, 

awahati 

qoveinber 08, 2001. 

cf Taxes, 258, 
and. Pocess 

I 
 ary 

.No.C-18012/ 

K. R DAS 
Addl. Commissioner  of Income-tax, jHqrs., 

for Chief Co 	Sioner comt-tax : Guwahafi, 
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Woma's Empowsmiont Yfif ~ 001 	 Sa 

F. No. E-,128/R esei 

To 

The De 
Central 1. 	1 1  
North'i 

001~
.  

GOVERNMENT OF INDIA 

THE CHIEF COMMISSIONER OF INCOME TAX, GUWAHATI 	Ph-Y0361 
I 	j 	

~Fak: 061 3 Commerclial Complex' Sreenagar, G. S. Road, Guwahati - 781 005 it  
ition/CCIT/GHY/2000-Ol/ 15 9  13 Dated 21-12-200 1. 

Secretary'( Ad. V11 
A of Direct Taxes, 

-106 
'118 

Sir, 

Subject Reservation for the Physicatly'Handi' capoed 
inpromotion - Request for clarification o'n 
certain' points - 

Kindly, ~refefito this oftice letter F. No.,  E-128/Resdrvatio'n/C 'C1T/GH!Y/2000-0l/l2360 
dated 087il 1-2001, in the above matter, 

n U 1  der I  ~,thjs office letter dated 08-11-2001 quoted above,. clarificLti ons on certain 
points ofi doubt/ confusion, as regards the reservation for the Physicall Y Handicapped in 
promotion 	r 01 

we e s U11t, But the Board's clarifications on the points raised there have notyet 
been. rec 6ived. - In this context, it is mentioned here that these are urgently require d in 
connection with the' ,  CAT cases filed by'some P. H. candidates and to consider iheir cases 

P.H. candidates) r Promotion to- various grades/ posts, against the quota b1 f 'reservation for 
the P.H. ;11 would, herefore, request you to kindly communicate the Board's clarifications on 
the points.  raised, at the earliest. 

Besides above, further ~ clarifications on the following points'a~ re also re' quiied:- 
(a) 	As per extant rules, the quota of reservation for the P. H 

, 

in 
promotion is 3%  o i'vacancies and that too, at he 	0 rdte 	% 
for ~eg~ach ~cate ~o of the jhEqj categories of the' P.H.: such as, 
Visually handicapped Hearinglndig~p~  and _0*hopaedi- 

'Cont&.page-2 



.j 

(2) 

cally handicapped. And the vacancies for the ;purpose of 

reservation are to be computed taking into account the 

vacancies of both "identified' as well as non-identified"posts 

that may',arise for being filled by promotion in a re 
: 
cruitment 

year, but the apOicability of the reservation for the P.H. will be 

limited to only those posts that are "identified." as being capable 

of being filled/ held by the ,  appropriate catego!y of!the P.H. 

The post of Inspector of Incoi e-tax! has been 

"Identified" as fit to be filled/ held only by the orthopaedically 

handicUped  ( and NOT by other two categories of ~the P.H.). 
He.nce, it seeing that only I.percentreservation  ( Not  3%) is 

applicable in the Identified post of Inspector  f Inc 6me- ax. 

And as such, in the event of non-availability f the particular 

category of the P.H. ( i.e Orthopaedically hand,icapped ) in- the 
i feeder grades, the post reserved for the P.H. in the grade of 

Inspector c 
. 
annot be filled .up even by inter-se exchange with 

other two categories of the P.H. ( i.e. Visuall) Handicapped & 
0 Hearing handicapped). In the circumstance 	/0 ervation for 

the P.H. cannot be effected in the "identifie post Of Inspector. 

Under DOPT!s OM No. 36025/03/97-Estt.a ~es) dated 
3-slots (. Point Nos. 1, 34 & 67), based-,  on 3% 

reservation in the cycle of 100-vacancies in the 100 point 

Vacancy.Register, are earrA4rked for reservation for the P.H. 

Now, since the post of Inspector is identified as fit to be 

manned only by the  g "ho aedicaliL~~ and only I% 

reservation is applicable, the, 3-slots ( Point No& IJ34& 67), 
. which are based on  3%  reservation  - cannot b,0 made applicable 

n the case of promotion,to the post of Inspector. Only one 

, particular slot, based on  J%  reservatio n for th~ P.H ~. 

OFthopaedically handicapped is required to be eannarked 

Contd ....... . age-3 

1~ 



(3) 

for the R.H. in the cycle .  of I 00-vacancies in the 1 06- Point 

Vacan~y Register) for promotion to the post of Insp ~ctor. And 

l ich slot in that ~ case, Board's clarification is required as to wh 

Point No.) in the cycle of 100-vacancies is to be earmarked/ 

fixed for the P.H. (Orthopaedically handicapped) in promotion 

to thepost of Inspector. 

In this context, it is mentioned here that in all circulars 

regarding reservation for the P.H., the three categories of the 

P.H. are found arranged in the following order:- 

i) The -visually handicapped( Blind' 

The hearing handicapped( Deaf & dumb), 

111) The orthopaedically handicapped. 

If we .  go by the aforesaid chronological order, for the pw~ ose 

of reservation for the P.H.(based on 1 O/o quota ) in p ornotion to 

the post of InspeQtor, out of the three fixed slots of 34 & 67, 

only the Slot No.  67  in the cycle of 100-vacanciesi can be 

treated as earm 	 ~ory' of arked to be filled by the specified categ 

P.H. i,e. orth6paedically handicapped). Board's c drifirmation/ 

I 	I 	-detailed above is urgentl clarification on this point (as 

required. 

b) There are many. feeder grades/ cadres for promotion to 

the grade of Inspector of Income-tax. The feeder .  W  des are as 

under.- 

I) Ministerial Cadre 

Office Superintendent i 	 ( Rs. 5500,900u/-) 
Assistant now re-named ( Rs.. 5000-8000/-) 
as Sr. Tax Assistant 
Tax Assistant 	 (Rs. 5000-8000/-) 
( .Pre-restructured) 

iv). Upper Division Clerk 	Rs. 400 -6000/-) 

Cojitd .. ~age-4 

4K 



(4) 

( 11 ) Slenographt;P.-Cadre.-  

1) Stenographer, Grade4 	Rs. 5500- 9000/-) 
11) Stenographer, Grade-11 	~ s. 561 00-8000/-) 
111) Stenographer, Grade-III 	)Zs. 4000-6000/-) 

As per DOPT's O.M. No. 36035/1/89-Estt.(S ~' T) dated 
20-11-1989, where there is more than one feeder cadre/grade 
for promotion to the higher post, the quota of reservation to be 
filled by the P.H. is to be tgually divided arriong the different 
feeder cadres/ grades. 

Since the post-of Inspector is identified as At to be held 
only by the Orthopaedically handicUped it ils assumed that the 
quota of reservation for 'P.H. for -pr motio ornotio to the 'post of, 
Inspecto 

. 
risonl 1%  and NOT  3%.  Now, in any case, if eligible y 	

I 	I & qualified P.H. candidates are available in all the aforesaid 
feeder grades for promotion to the highei :  grade of:InspectoT, it 
is not clear as to how the quota of reservatiofi,  for the P.H. is to 
be distributed airiong the different feeder cadres/ grades i.e. the 
incumbent of which feedef ~rad.e would get the pr~ference. 
AND*, in case a qualified PR candidate is not available in the 
particular feeder grade/ cadre, whether the P.1H. candidate, 
available in other feeder grades can be consideredfior prornotio)i, ,  
to the post of Inspector against the quota meInt foi the P.H. i.e., 
whether the Inter-se exchange of the feeder c!adre is permissible 

Board's clarification on these points of doubt raised at (a) and (b),above may ki 	 I ndly be coffimu icated at the earliest. 

Yours faithfully, 

(K.R.Das) 
Addl.Comm'issioner of Iricc4fte-tax, Hqrs. 

I 

j 	~j 
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In 

INISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

rr 

zi 

kj 

I 

In the matter of  _- 

O.A. No. 369 of 2001 

Shri Rajni Kalita and Ors. 

union of Inc-lia 

,,,) n d 

In the matter of 

	

-,~m -  tted 	by 	the Rejoinder 	s u fz i 

j,,jpplicant in reply to -the written 

t 	ted 	by 	the 
,~tatemen 	submit 

Respondents. 

'The -applicant above named most humbly and respectfully begs to 

state  as under 

That the applicants have gone through the written statements 

and has understood the contents thereof 

That -the applicants categorically deny the sti, ~ttements made in 

1,2,3,4,5,6,7,8,J,.2,1,3,:,15,16,22 and. 24 of -the written 

:-,~tatement and be-, to state -that -the Res ponden 	did not implemen -t. 

the Reserv,,;ition policy for- -the physically handicapped candidates in 

promot -ions ass, laid down by -the Covernment. 'The applicant no., 2 Smti 

-id applicant no.4 Sri Deben Deka are eligible Swapria F3hattacharjee at 

and 	 for promrD ,tion to 'the post of Income Tax Inspector 

u!nder the reserve(J quota of Physically Handicapped which -they did 

not get. Their eligibility has been admitted by the Re:- pondents in 

1::)ara 6 of their written statement. 

Further, -the ~-,.taterfient that Shri Ralkesh Siswa ,~S,, Appliu5nt NO.3 

wzi,s. recruited not as a p-hysically handicapp.-?d candidate but as an 

013C candidate is not tr-ue. Shri Rakesh Biswas li-jas recruited very 



N 
WV 

much as a physically handicapped candidate under -the category of 

Orthopadically Handicapped (OH) candidate which is clearly indicated 

-in the very first line of his appointment letter dated 26.03.1.998. 

E'ven his application for -  the job was forwarded/proc;.-;~ssed as a 

physically handicapped candidate by the Vocational Rehabilitation 

Centre for physically handicapped (VR-(,), Plehabari, Guwahati which is 

'the competent arganisation for handling -the cases of physically 

I  -iaj 	 t , t he relevant format of mediail -idicapped candidates. This apar . 

certific-rate of -the Staff Selection commission and the Identity Card 

issued by the VR.0 also indicate Shri Biswas as an OH candidate and 

not as an (")C%C candidate. P,,s such, hie is entitled to ..let -the 

promotion as Senior Tax Assistant under PH quota which has not been 

given to him as yet, 

Copy of the appointment letter dated 26.3.199 ~.B, medical c-et-tificate 

of SSC and Identity Card of VRC are annexed herewith as Annexure A,B 

'Fi. n d C P4-- ~__ ~- v­e--I-y 

3. 	That in reply to 'the statements made in paragraphs .10, 1.8 and 21 of 

'the written statem ,,~-)nt, -the applicants beg to state -that as per rule, 

-the total res~ervation for -the physically handicapped on promotion 

-is 3~; of vacancies @ JA *for--  each category of or - thopa-adically 

handicapped, visually handicapped and hearim.1 handicapped persons. 

The Rules as complied in page 609--610 of "Swamys 

Compilation on Reservations and CoricessicYris also provide that in a 

cycle of 100 vacancies, point N0.1,34 and 67 will be mierved -for-

the physically handicapped candidates and the Heads of Del-wirtments 

may start 'the Point No.l. with any kind of disability depending on 

-the availability of feeder grade officeer, i.e., if sismior most 

officer in -the feeder grade belongs 'to OH category, he may utilize 

-the point by promoting the officer. 

'The Rulcas further provides that in 'the event of non- 

availability of an officer even in the extendk! ~~d zone, the posts 

could be exchanged with other categories of handicap, identified for 

-the relevant posts. 

Kkd  R 



4. k"hat the applicants categorically deny the statements made in 

paragraphs 17,19,20 and 23 of -the written statemen't and be ,, .1 to state 

that all the four applicants were IPPointed under the physically 

handicapped quota. Further the applicants exhausted all their 

channels and approaches for departmental remedies of their 

grievances before filing the instant O.A. and as such it is not 

premature. 

That in -the. facts and circumstances stated above, the O.A. deserves 

ito be allowed with costs. 



L Sri Rlaiani Kalita, Son of Late 1,1arakanta Kalita, resident 

of Krishnaqar, Japorigog, Guwah,--Iti-.5, now working as Sr. Tax Assistant in 

.the office of the Assistant Comm iss jot-, e r, Income Tax Investigation Circle 

Guwahati-1, one of the applicants in this Original Application, duly 

aut hor i zed by all other applicants to verify the :statements made in 'this 

ar-p,lication, do hereby verify that the statemen -LS made in Paragraph 1 to S; 

of this rejoiride-t-  are true to my knowled,.q.e and I have r0t suppressed r--iny 
material fact. 

And I sign this verification on this the 6th day -of February, 

Deponent 

I 

Aska"Wili 



GOVERNNIE,NTOP INDIA 
MINISTRY 01 ,  VINAM."E 

A to ov ax W?.P. 

OFFICE OF THE COAMMISSIONE.R. OF INCOME'I*AX, 
RED CROSS BT-JAWAN M.G.ROAD,l  
UZANBAZAR GUWAIJATI, - 781, 001. 

0 R 1) V R 

NON -G AZE'l 11-D 
Dated: 20-03-98 

Shri Rakcsh Biswas (01-1) is appointed in a temporary vacancy as an tipper 
Division Clerk in (lie Income-tax Department, North Eastern Re *on. in. the scale of pay 
Rs, 4,0001-- 100-0,000/- plus other usual allowanccs as achissible from (Imc to 11M6 1  and posted to 
(lie office ofthe CorniTdssioner of Income -tax, Uzatibazar,GuwaliA. Iflic/slie accepts the offer on 
tile conditions detailed bclow, h0she should report hirnself/herself f6l- (fill-\ ,' within ~10 (tell ) days 
of receipt of this appointment lctte.r to tile Office of the Commissioner of Ijicornc-(XX,.Guwahati. If 
he/she flils to do so, lie/shashould consider 1his of-kr as cincelled. l"fe/She should intirnate his/her 
acceptance of Illis offer (o the undersigned within 7 days (Seven da ~s) of r&eipt of this 
ippointment let-ter. 

CONDITIONS OF SERVICE 

The appointment is made oil in entirely teniporal -yand provkionil basisand ig liable to 
termination (i) on one Inotilli's tiolice on cillierside ~vitliouf assip .ingany reason therefor, 
Or. (ii) Widiout notice on (lie expiry of' tile period ofsanction of' tile temporaly poqt held 
by thc person concerned if such period is not extended. 

1 Ic/Shc will be oil probation For a period oftwo YC'M'S. Unleg.1; exempted by In order froill 
(lie Conipeicni Aulliorily, (lie appointee will have to pam by (lie requiredslandard, (lie All 
India Examination (i.e.Departmental Examination for Ministerial Stiff) for Upper Division 
Clcrks*( ~icluding Hindi ,rcst) in (lie income-tax j)cpartnicni held-innually, within tile nornial 
and prescribed consccutive chances. He/She will not bc eligible for quasi-pennatiency/ 
cortf-11-Inition in tile grade till lic/SlIC (ILMUCS in thesaid Departmental Confii -niatory 
Examinafion futly. Passing ofthe aforesaid Departmentil E` xamination.by tile required 
standard is in essential condition for confirmation ill (lie gi-ade and for promotion to 
higher grades. Passing the Departmell(al E,xaminition and I ,1indi`l'e&t will not,liowever, 
colifer any li 'c"ll( whalsocver to tile continuance in tile post or to confii -malion or prornoi lion. 

The appointee should note (lial tile. -failure to join within tile specified date, ilicappointincrit 
will auloinifficaltv be cancelled. No extension oFtime will be gi-anted under all -. 

 
y circumstance. 

nie appointnient is subject .to  (lie produc(ion ofAledi.,.11 Cer(ific,elite of,  fitness fil-oln (lie 
Authorised Medical Attendant in the .  prescJibcd forin "A" enclose(.1. 

Fie/Shc must produce two certificates of* Grnod Character in the enclosed Form. "B" not more 
than three inotillis old from two different Gavelled Officers who are not ruiated to hinYhcr. 
His/Her retention in ser\tice is fujilier subject to his/her being found suitable for Govt.Service 
in all respects. 

Tlic. pedod. of probation, initial pay, increnictits, etc. will be governed by tile Rules and 
Aegulations prescribed by tile Government which are in force M present and which niav 
be prescribed fi-oin tillie to time. 

Hc/Shc must give a staternent in writino,givint ,  full particulars and inCorinalion of his-licr Cl 
previous employment, if anv, in die last dii-ce veiars under (lie Government of India or under 
aliv State Government or under any autonomous body/public sector undertakin ~s!scrni-
Govt. ot-gaiiisatioti/~istittitioji/piivate sector etc. 

Contd ..... Pg 2 
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9. Refugee appoililee will be required to prinhice ill (1.11C com-se a Gerl ' if 
, 
Wale of'eligibili(y from 

the Ministry of I -lorne Affairs and should in the meanti-ine filmish an "undertaking" in Forin '.D' 

minexed herewith. A certificate of,  citizenship linder tile pro\isiolis of' tile Clliz(
~
;nshlp Act, 

195 5 sliall also be requb -cd and produced within oneyear from the date of appointment, 
fai1ing w1iich the service, after tile exphy of the said peiiod, shaD be liable to termination. 

If the appointee is a subject of Nepal, he/she must produce a cellificate,  to' that effect. 

9. If'the appointee claims lobe a member of Scheduled Castef*hil -le. he/she should stile 
sp 

. 
ecifically to which ofthe castes or tribes he/she belongs an(] 	lo this elkct 

from (lie following authorities in tile presc4ed forrn in Appendix 14 ofthe 
brochure on Reservation for Scheduled Castes/SchedulesTribes ~ Severith Edition) 
wdl only be accepted 

District Magistrate/Additional District Migisti-,llc/Co .ilectoi -1,Dcpuly Con -u-nissionerl 
-Ast Cla 	i )endiai Ma s -a 

	

Additional Deputy Commissioner/D. epuh Collectoi 	ss St I 	1~
', 1 gi 11 le 

Sub Divisional Magistratc/Taluka Magistritc!E~ Xccutive Ma istrate/Extra Assistant 
Corni-nissioner. 
Chief presidency Magi st rite/A-ddi lion M ( 7filef'presidency Nia.6strale/presidency 

-ate. Magisti, 
RevIenue Officer not below the rank ofTehisildar-, and 
Sub-Di\,isional Officer of the area where the candidate andi"Or litsilier farl .lily nortnafly 
resides. 

10. The appointment is provisional and is sub 
' 
ject to the castes/tribes certificates. b .eing verified 

through the proper channel and if the verification reveals that,flic claini to belong to the 

	

Scheduled Caste/"rribe,as the case may be, is; false, (lie 	will he terminated forthwith 
without assigning any,further reasons and without prejudice to such Further action as may 
be taken under (lie provisions of Indian Penal Code for production of false certificates. 

I.I. I-Ic/Slic' should note that lic/she has to confirm to (lie Rules, Qiscipline and Conduct prevailing 
in this t)epartment and those iinposed by (lie Government of -Indil on all theiremployees. 

He/She is warned that furnishing ofincorrect .  information on any point will render him/lier 
liable to disciplinary action,/proccedings. 

He/She Should take an oath ol'allegiance to the Constitution of'llidia in Form 'T"Cliclosed. 

1 Ic/slicshould llotc 111M for a period of' lwoycars lio rquest For change ill posling will be 
ell tel -lailled. He/s lie is liable to be trallsfel - recuposted for duly - tt.-') ally of lite offices in tile 

Income-tax Department under the con trolJ urisdiction of the Copirnissioner of Income-tax, 
Silillong. 

.15. The Head ofthe Department has full discretion to f6rward oi .  withhold ally'  of' Ill's/lier 
application for il)l)oi.iitmerit!ej -nl)loynient in other ( 33-overnmcnt Deparlinents/Offices or 
elsewhere. 

No travelling or daily allowances will be given to the appointee by (lie Department for 
journey and halt in connection with (his appointi -nent. 

Fle/She should no have more than one spouse Jiving. 

1-1 . K. SIN(.', 
Income-tax )Ffi~gjQrs-cyuwahati. 

Krick) : As stated above. 	 Appoi,tifing A luthority 

(,'ont(I ..... P;ige 3 
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-MY/97-99!3'1 ~ 3-- 	 -03-99, Memo No. 70: (App[(.)/CTr/('j 	 Daiect 26 

iii-Rakesh Biswas. C/o, Late Phani Bhusan Biswas. 'opv to 
T ~Iri' in, Belderpara, Tura - 794 00 1. Ile is requested to submil,the. 
Emploment Exchange Registration Card (X- 10) at the time of joining. 

e 	-w 	of Income-tax, P.B.No.20,Shillon 493 00I.In'triplicate, Th' Conu ssionei 	 9 
with . r6ference to l~,s.lettet,- .F.No,E-5!7,6-77./Pt-L/C'1'/.~ '3749 daled 19.3.98. 

3..Th~ Zonal Accounts Officer, CBDT, Shillong. 
Personal file/Vigilance Section. 
Field Pay Unit,Red Cross 

P. K. SINGH) 
bicome,-tax  Q -1) jjQt Q 

Appointing Authority 

A, 
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APPENDIX-VI 
----------- 

FORMAT OF CERTIFICATE FOR O.H. 

Qf UiiLwate for 1- ha 
PVQ- t-, r _,.C- I eC L 1 on to Group "V/ I B I non "tknn" -i cb,  PDStS through the Sta ~ r Selection Coirani 

tnrough Interviewg (Note an Orth 	tsion's Examinations/ Seleation 
OPaeaically Handicapped person is on,_a whO has a minirixon 0; 40% ptlySiCal defect or deform l t~ which causes an slter~er~,nce Wi tr, r11:IrMAl ftjnQtic,rir ,,j of,  t)ones, 	or 	joirltq 	1-~ mentioned iri the Annexure tO the Deoartn 

H-No. 361)35/5/98 EStt. (SCT) dated 	
)ent of Personal 	TrainifNIs 04.05.90), 

Cettffied that I 
Registration No. or/we& Lhe W-1 E, rs Of, thei-A~Kic-a-Tboarci a pec i 	 ttachea to, trie EM:D)Oymnt Exchange for the Physically Handicapped/ Vocational Rehabilitation 	Centre For rhYscially Ha- naicaPPed have this ' day datea 1Q.q , ' 	eXaMined the ROPlicant whose particulars are given below and tha_t_h__e_/she falls Within the 3b0ve definition. 

NajY* of t'he Canaidate t,)r Q 	
- - - - - - - - - -- %. Identif ica!tion Mark 

Sex xvi(, 	 !Photograph of 
4 	 :Candidate clearly Fatner's Name. , . 	n, /t  
5. 	Approximate age 	 i1 showing face with 

'affected Portion 6 	'(A) NATURE OF DISABIL17- Y 10f the body. 
------------------- 

JL (b) Brief description 	Lt ~ 

' ' I d i. Of.. L h~, 	sat)i I it y  

"T
" 

C How far aisabi I it, is 
1 iP*e 1 Y*t0 interfere in the 
n ~)rvijj I d i Scharj)e Of' dot i Ps 	 L 
of "nrouo 'C'/Group 'BI non- 
tectinicai posts in ~j  Governm,?nL 

(d j Tele deg,-ee Of .91-manent, jisability 
a C-: ~)r`d i n1j to ther Manual (manual for Orthopa6dically 
SllrgeOrs ill Eva)uEt til-og p,, rmarjent  
ImPairTfPellt Pub] i!,.t)p 	 Ohys i ca _~l bY Artificial Limbs Manu-faCturin(j COrpDration 1 ndia, G.T. Roacl, .,.Kanpur ~208016).. 

	

y J-.1, 	*Str.i Re 
is rjO't awlicable. 

-------------- ------------------------------------ -- Use aPPliaric-L-. 
(Ti ck - re I evant from following list) 

4 ,  

C P 

	

41" 	 UTCH, ABOVE KNEE, PROSTHESIS, CANE,.-UNILATEML 
'"I 	 %I r 

~ Gji A TC.! 'L, A23() ~Vs ('. 	ElLm.--s' 	UELVI-1 	L OV?l 	 L 'DISARTI -CULATIO14. 

T 

I 

I 

I 
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Any opei-IRtion done or i n (i i r _I t r~ 

8. Any Other partiCUlars to C I ...ir i f- y the 	and extent Stirgeon R1191iL 1 JkE, 	 Of LU 1) ,Ij i n L. ou t 
Z~ 

11'r4 
---- — --------------- 

grIcItUrE 	Candidat.' 
---------- 

Signature OF Or thopedic Surgeon 

IR's i gnat ton X 	 GA? 
OFFice Stamo 

Place: 	L4j 	
- - - - - - - 

cvjt-, Date: t- 	 Address 	 kt ("r --i 
— ------------ TZ, ~A 

------------- 

DIM 0 F GR TH 0 pAID I C  t.,, 
ON m C"ArGe P. L. P. 

iAUHATI AE.)IGAL SignaLure r)F 
---------- 'Imijer: 

M-?Mber: ------- * --------- 
---------------- 

I.., Place: 	 me , lical Boarfi ottaC'h1-?iJ tO Spetial Emp 1 o 	 4P YMerlt EXChange for tile Hand- 
Dated.~ 	 Vocati onal  

Rehat)i I i tat i0* n Centre for tile PhYS i Ca I I y ijand i cappe?(j 

Note 
cert I r ic-Ate submitted 11Y Ortilop-3,? ~jic Surn 	 e candidates f'o-  rm clearanc'-. 	

P?on wo ~jj(j be rerer,,, ~-(j tO Med I ca 1 Board for 
Not' Me! f i C- A I ~ Ij  t)y 

 trie-? canoi(la ca I VCI.Ard -tttach,, 	 te from 'the atta 	
L 0  r l)(-Cial Employine PH 	or 	 rit Exchange ~for. V.-P.r~ . for,  Pi.1 o-?rs ,.- 1ns 	(address (1w) "'i 	foe 	 1.r* ~i 1  (j i l t W;ly. 	 given. 	j 

.4 j 
N 

Y 
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GOVERNMENT OF INDIA 
MINISTRY OF LABOUR D. G. E/& 

VOCATIONAL REHABILITATION CENTRE FOR'. 
REBABARI, GUWAHATI-781008.-- 

IDENTITY C ~k  R D 
-P A t< ES ~-j -9159~qS.Intake No-..~ ...... 4, Narne.~ 

Add 	 Deformity-E-p*  .. ........ 
51.S.-T. r3, . 	 A,-ppM 	............ .... . . . ........ 

P?.P-AY 	Qualifications: 
Date of Adm 	...... 	 (a), fl~ 9. C- 
Date of Birth 	 .............. 
Date of Valid 	 (C) 
(N',ext date of Reiiewal) 

Sianature of 	 Sup:rintcu e t 
5vPcrintczd=,4 
U. Rc&LbuL CiavabS6S  

t 



~3` 
179ITN/Phono 0361-543776 

f e.  

Government of India, Ministry of Labour, D,G,E.&T. 

TaT I Cl CfD C11 3Z7~RM5 ga~-  
VOCATIONAL REHABILITATION CENTRE FOR HANDICAPPED 

ZUTU-CT 

NO.VRCG-F.13/l/2000-Ref/ 

The Commissioner of Income Tax, 
Guwahati-II, Guwahati,Assam, 
Saikia Commercial Complex, 
Sree NAgar, G.S. Road, 
Guwahati-781005. , 

~610IZ9, -~,11316-781008 

Rehabari, Guwahati-781008 

Date .... .. 	
.......... 

SubJect:- Clarification sought by Shri Rakesh Biswas,orthopaedically 
handicapped for his promotion from UDC to a Higher post - regd. 

Sir, 

I am forwarding herewith-a representation (in original) al,:ongwith 
Ats enclosure ~ submitted by Sh. Rakesh Biswas,UDC of your office and a 
genuine Orthopaedically handicapped client of this centre bearing Intake 
no.650/OH/94 regarding his recruitment based to the post of UDC for promotion 
to a higher post in the line of promotion . At the time of his application 
and his selection to the post of UDC Shri Biswas's application was forward 
-ed 'to the SSC (NER) Guwahati and selection was done accordingly based 
on his category.i.e. n-lthopaedically handicapped belonging to OBC community 
,(relevant appointment order,etc enclosed). 

You are, therefore, requested to kindly look into the matter 
givi'n§ . priority in the matter so as to enable hid not to deprive of his 
benefit as an orthopaedically handicapped belongi ~g to OBC c0qin=t6.1t 

Yours faithfully 

Encl:- As stated. 
Copy to: -  

The Regional Director(NER), 
Staff Selection Commissioner, 
Rukmini Nagar, 
PO- Assam Sachivalaya, 
Guwahati-6. 

2) Shri Rakesh Biswas,(650/0 'H/94). 

Rehabilitation Officer for 
Supdt. 

Tc~ (L.K.VARTE) 
Rehabilitation Officer for 

Supdt. 

1"~ 


